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DISCUSSION RE. ATTEMPT ON
“THE LIFE OF SHRI A. N. RAY,
CHIEF JUSTICE OF SUPREME
COURT OF INDIA

MR. SPEAKER: Now, this is a
motion under Rule 193 We had
agreed to on that occasion and there
was a clear understanding on TRat
«day that we will have two hours for
this discussion. Th¢ Members want-
ed to make submissions. 1 said, you
could make submissions during this
discussion that we have fixed We
hed also agreed that the time that we
spent on 1t and the business that
jags behind will be finished at the
eng of that by taking over more tume
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Let us hove abcal 7' minutes each

SHRI P. X DEO (Kalehandi)*
It is a discussiou on a matter of great
concern. We would like to place gur
view-points. We should get more
time,

SHRI SAMAR GUHA (Contai):
Usually, the Mover takeg at least 20
minutes.

Mr, Speaker, Sir, I am sure the
whole House will unanimously con-
demn this dastardly attack on the
Chief Justice of India and also ex-
Presg their gense of relief that Justitce
A. N. Ray and his only son are safe.
At the same time, 1 am sure, the
‘House will express its great concern
and anxiety about happenings of this
kind, ebout the violent activities and
terrorism, not only in Delhi, as we
seen in the recent case of
against the Chief Justice of
'but also in other parts of the

s
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What may be the reason for (Mis
attack against the Chief Justice of
Indig? I we try to-analyse, it may
be any one of these reasons. Tt may
be wrecking a kind of personal ven-
geance against the Chief Justicq of
India, or it may be the outcomg of
the criticism about supersession of
judges or the ¢riticism about commit-
ted judiciary; he may be an indirect
victim of that; or, it may be the out-
come of the gtmospliere of violence,
as is being said by the Congress
members, that is prevailing in the
country.

I do not accept the theory of per-
sonal vendotta against the Chief
Justice because the Chief Justice of
India is a devotee of Swami Rama-
krishne; almost every week he, with
his wife, visits the Ramakrishna Mis-
sijon without any security arrange-
ments, and if at all anybody wanted
to do any harm to him, he cculd
have availed humself of that oppor-
tunity when he had no sccurity ar-
rangements at =ll and was mixing
with other people in the Ramakrishna
Mission as any other free citizen of
Ind:a.

About the theory whether he is the
victim of the criticism of supersession
of judges or committed judiciary, 1
do not accept it because Justice A, N.
Ray was not responsible for superses-
sion; it wag the Government which
was responsible for that; this Hous2
never attacked Justice A. N. Ray but
only criticised the Government’s po-
licy of supersession and thereby try-
ing to create some kind of a com-
mitted judiciary in the country.
Therefore, the responsibility for that
lies squarely and firmly on the Gov-
ernment and not on Chief Justice
A. N. Ray. So, it cannot be accepted
that, for that reason, he would have
become the target.

It may be, as the Prime Minister
has said a day earlier, that a cult of
violence is permeating the whole
country. But, before we enter into
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the background of this theory of
cult of viclence as propagated by the
Prime Minister and other members
of the Congress, Jet us cot take an
alarmust view of the situation in our
country because we know the happen-
ings in Bangladesh and Pakustan.
Numeroug violent mctivities and dan-
geroug situations have developed 1n
Bangladesh and Pakistan, and com-
pared to the position there, 1 should
say tHEY the situation in our country,
is perfectly normal. Therefore, to say
that a cult of violence is permeating
the whole country or that [t has
peized the people of our country will
be overemphasizing the present situa-
tion that is obtaning in the country.

Before we discusg even this cult of
violence that has been propagated by
the Prime Minuster as well as the
Congress Party, let us agamn try to
analyse the whole situation on the
basis of a few postulates. What may
be the postulates? What are the rea-
sons for this growth of the cult of vio-
lence, if 1t is true, according to the
observation made by the Prime Mims-
ter? (1) It may be duc to the ch-
mate thet has been created by Jaya-
prakash Narayan's movement as has
been accuscd by the Congress Party
(2) Secondly, 1t may be due to any
counter-intelligence activity induiged
in by the three big powers as also by
Pakistan (3) The thurd postulate
may be that it may be that some or-
ganised political agency is trying to
subvert democracy in our country and
seize power through insurrectionist
reans, (4) Fourthly, 1t may also
be that some counter-intelligence or-
ganization by the Government them-
selves wants to create a condition in
the country to divert the attention of
the people from the present national
erisis and continue the state of emer-
gency as it exists to-day (Interrup-
tions).

These are the four basic postulates,
Before we pinpoint what are the real
causes of the cut of violence, the cult
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of violence develops out of an atmos~
phere of cynimcism and frusiration
There 35 no doubt that Just a few
months before Jayapraksh Narayan
came Into our nationa] scene, the
whole Indian people were selzed with
u psychosis of cynicism and frus-
tration. They have lost their
faith not only in the political
Party, that 1s ruling the country %ut
also in the opposition. The whole poli-
tical system and the political commu-
nity as a whole became a sub-
ject of some kind of an apathy,
even contempt by the people as
a whole. The reason 18 this In
ne time in our country any political
party had such an absolute power at
the Centre as also I1n the States and
had so much over-powering control
over the legislature, executive, admi-
nistration as will as the party that
15 ruling thc country The opposition
partics faded into 1insignificance since
1870 There has been no challenge
from the side of the Opposition, There
has been no challenge from the side of
the people. The absolute power with
which the ruling party had the autho-
rity or as they call euphemisticallv,
a massive mandate of the people, rais-
vd sky-high aspirationg in the minds
of the people when they made innu-
merable promises But when the
big gap between promuses and the
performance became a reality and
when it came 1n the context of the
present situation in the country, when
it came in the context of {MNe
problems facing the country and
faced by the common people, such a
big hatus between performance and
the promises which were not only fu-
tile but were nothing but mere poli-
tical shibboleths, mere political slo-
gans for retaining power, led to a
sense of cynicism developing owver the
ruling party. This was the main
cause There are the Opposition Par-
ties also. Since 1967 there had been
many opposition governments in many
States, There also the opposition
parties could not make much of an
impression on the minds of the people.
Therefore, as 1 have on account of
the big hiatus between the perfor-
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mance and promises of the ruling
party and the failure on the part of
the opposition parties, a sense of cyni-
cism and frustration developed in
the minds of the people. This sense
of cynicism and frustration is the
source of all kinds of violence,

Therefore, Jayaprakash Narayan
rightly pointed out that the country is
facing potentially an explosive situa-
tion because the pcople have lost all
their faith 1n the political system and
also in the political commumty as a
whole. In this background, I know
that the critiism will be coming
against Jayaprakash Narayan. In
this background, as I said and I repeat
it again, that Jayaprakash Narayan
came in the nationa] scene, at the pre-
sent critical moment of our country
as a gift of Ged. Even United Front
theories which some of the opposition
gave could not create much scnse of
response in the minds of the people.
But people are joining in millions in
the people’s movement led by Mr, J.
P. Narayan. His movement has qua-
litatively reaised the whole concept
of prople’s movement and thiz has
creatcd a new awarness 1n the
thoughts and actions of our country-
men. His movement has created a
tremendous appeal and response
throughout the country. People are
veering round his movement, This
single man by adopting peaceful, non-
violent means has given the call for
a new type of movement, not the kind
of united front movements, or any-
thing of that sort. I want to say this
that if the Government had any sense,
instead of attacking bim day in and
day out, they should take prnjngs
and lessons from this movement laun-
ched by him against political immora-
lity, political corruption, against the
issues of price-rise, unemployment
ete. JP does not want political power
for himself. If he wanted that he
could have got it.

He hag not got any desire to have
political power, The opposition par-
ties have taken advantage, paturally,
because they agree with the whole
concept of J.P: movement. The rul-
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ing party should not start a counter-
offensive, but it should draw lessons
trom this movement. He has started
this struggle for total revolution and
already we have seen the positive re-
sults i1t has achieved. Jt has given a
positive direction to the whole nation-
al scene and the whole political move-
ment in the country,

Firstly, it has removed the sense of
cynicism and frustration in the minds
of people the cymicism thal seized the
minds of the people is fading out; it
has given rise to a sense of new hope
in future.

Secondly, we have seen, frustrated
students and young community have
buen rouseg to a new sense of hope
and of inspiration; they have become
the vanguards of the people’s move-
ment started by Mr Jaya Prakash
Narsyan.

Thirdly, J. P. has successfully poin-
ted out the main source of corruption
in the country, that js, political cor-
ruption, working as a principle soure.
and aspiration of socio economic
snd administrative corruption.

Fourthly, J.P.'s movement hag creat-
ed a new awarnesg 1n all political
parties that in future no corrupt poli-
tictan will get the people’s sanction
in election,

Fifthly, J P, has successfully pin-
pointed and highlighted the main
issues behind the present national cri-
sis in the country, namely, price-rise,
unemployment, corruption, political
immorality, electoral reforms and
socio economic programmes for the
development of the country.

J. P.'s movement should be treated
as a cultural revolution of India. He
has not only given a new dimension
to the political movement in India,
but he has saved the country from
&n explosive situation, political chaos
and anarchy. You have seen the
peacefu] People's March held in Delhi
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8 six-mile long procession, lakhs and
lakhs of people were there, there was
not even any single element of dis-
turbance or .vlohnce anywhere

Sn, how to deal with the cult of
violence? The Prime Minmster and
other leaders talked of cult of violence
prevailing 1n the country The res-
ponsibihity for thiy squarely hes with
tre Goveinment Will Government
develop a democratic nexus for a dia-
logue with the Opposition’ Will the
Ruling Party and the Oppousition par-
tics pledge anew then communal
to nationalism democracy parlhiamen-
tary institution and p. aceful and non-
violent means of domocratic  mass
movement’ I agamn say that Govern-
ment must develup a dr mocratic nexu.,
for a dialogu. with {he Opposition
parties The Government day in and
day out attacks the Opporition Parties
whenever there 1g a demouiatic move-
ment or agilation of the people
Whenever therc 15 an  atiempt made
by the Opposition Parties to mobilise
the masses so that they can oust the
Government by a demouatic means
the Government always tins to at-
tack the Opposition Parties asg 1if they
are trying to subvert th¢ democracy
us 1if they are leading an anti-demo-
cratic movement and as 1if they are
trying to spread the afmosphere of
violence and terrorist activity in the
country The mentality of the Gov-
ernment must change Only then can
we deal with the present stuation
obtainung to-day effectively I have
certain reasons to suspect, but I do
not know whether the supcr-powers
are acting through thar espionage

gencies to subvert our democracy?
Lhe information lies with the Govern-
ment They have got the information
as to whether Pakistan 1s trying to
play mischief Surely, the informa-
tion must be with Government
There is no proof about any orgarused
forces working to subvert Indian
democracy Attacks on RS8 or
Ananda Marga are nathing but a fan-
1tasy o was made by Donquixet
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Day in and day ot the Government
and the ruling party are talking about
violence and echaos in this country. We
had seen muny informations about the
activities of certain counter intelhi-
gence during the time of nexalite
movement in West Bengal and other
parts of the countty and I do not
know whether there 13 any counter in-
telligence in the name of the Researth
and Analysis Wing and whether Gov-
ernment 18 trying to diveit the atlen-
tion of the people by creating this sort
of growing violence oblaining in this
country I do not also know whether
Government 1s trying to divert atten-
tion, as I said, o create the conditions
for the continuance of the emergency
Let the Government come out clearly
as to what 15 the objective hehind thi.
RAN? What ate 1t3 programmg and
functions” What 15 the Budget allot-
ted for his” This suspicion will be
very genuine in the minds of the peo-
ple that Government 15 creating coun-
ter intelligence activiticg them elves

So, T would urge upon the Govern-
ment not ty start a counte; offen+ive
against the J P's movement You
will not be able to counter the cult of
violence in the couniry by st rting a
political counter offensive against the
peoples movement led by JP for «
total revolution This will only ag-
gravate and accenfuate the climate of
violence and create a condition of
anarchy and chaos You have got
absolute power You cannot challenge
the JP’s pecple’s movement by
launching political counter offensive
aganst JP's movement Politically
and morally who 18 responsible for
the prelent situation in the country?

Let the ruling party, which com-
mands absolute power at tha Centre
and in most of the States, neve:
known before, accept the challenge of
J P's people’s movement by launching
a counter-offensive not against J P
and his people’s movement lLut
ageinst:—

1 Political immorality which s
now responsible for dsnigra-
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tion af politiea) values and de-
mocratic institution.

%, Sdélo-etonomic eorruption.

3. Adminstrative corruption and
- bureaucratic lethargy and
* highhandedness.

4. Buffocating Price Rise und In-
flation.

b. Sub-human level power of 67
per cent of common people.

6. Masgive unemployment of edu-
cated youth and landless rural

people.

7. Failure of Land Refom mea-
sure.

8. Failure to increase production.

9. Rigging of Election and Mal-
practices to scuttle the edifice
of Parliamentary Democracy.

10. Cynicism and Frustration of the
common people;

11, Foreign Espionage and Subver-
sive activities by Big Power's

Agents.

12. Infiltration of Big Power’s
Agent inside the Ruling Party
and in Ministries and Admi-
nistration of the country;

13. Pructice of Extravagance and
Wastetu] Expenditure inside
the Administration.

14, Psychosig of Absolute Powerism
inside the Ruling Party.

15. Anti-democratic activities inside
the Legislature to subvert the
norms of Parliamentary de-
mocCracy.

16. Any adventurism fo impose
Authoritarian or Fascist Rule
in the country.

If the ruling party starts a counter~
offensive against this, then only you
will be able to creste g new atmos-
phere in the country. If there is any
cult of violence creeping anywhere,
raiging its Fydra head anywhere, it
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would disappedr like a mist before
the morning sun. .

SHRI DINESH . CHANDRA GOSB-.
WAMI (Gluhlu): ll!'. BMr Bkr
the attempt on the life of Chief Jus-
tice of India, Mr. Ray, has made every
right thinking Indian to ut and think-
If this would have been an isolated
incident as was the case when an al-
tempt was made on the life of former
Chief Justice, Mr. Hydatullsh few
years ago probably we could have
taken the consolation that this is an
act of an angry or frustrated soul for
some glleged injustice. But the way
this attempt was mmde, the attending
circumstances and the events of the
last few days or last few months do
not permit us to take such a consola-
tion.

The manner in which the uttempt
has been made, the calm and calculat.
ed plan behind it, the weapon used,
the failure of the authorities to get any
trace of the culprit or culprits inspite
of the massive, manhunt, the earler
incident at the Allahabad High Court,
the Samastipur tragedy and the vari-
ous othar incidentg involving perso-
nalities in the flelds of pelitics or
education only leads to the conclu-
sion that these are not mstray or
individual incidents but all these are
parts of & jigsaw puzzle,

The puzzle has now become clear.
The puzzle is that there ig a concen-
trated deliberate and concerted effort
to destroy the foundwtions of the de-
mocratic system in the country which
has taken centuries to be bujlt ahd
substitute it by chaos and confusion
Afterall, we ghould not forget that
viclence 1s never a Selector of any
values. Its only creed 1s destruction
and the more important is the victim
—greater ig itsa unholy triumph. That
is why, I say, violence is the most
powerful monster ever known to the
mankind.

Fortunately, extept for some emo-
tional issues in which sanity gave way
to reason, deliberate and calculdted
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‘violence never played important part
in the policy of our country. The
Jdncident for which we have to hang
our head in shame is the one regurding
ithe shooting of Mahatma Gandhi. In
"West Bengal also an attempt was
-made for a short period to terrorise
people through violence and veteran
leader like Hammnta Bosu was killed.
But because of popular resistance
these forces had to surrender and
withdraw. Unfortunately, today a
«climate of violence is being gradually
built up and i today’s Induin Ex-
press issue a very dis-quieting news
has appeared. It is reported by Mr.
Kuldip Nayar. I quote:

“Terror has come to Delhi. A
band of extremists with VIPs as
their targets is believed to have pe-
ached the capital Messag. from
West Bengal to the Centre a few
days ago had warned that the band
was on its way to Delhi to kill peo-
ple in high places. Authoritative
sources rule out involvement of any
political party It is conceded that
Naxalite activity has increased in
the last few months in West Bengal
and to somp extent in Bihar and
Andhra Pradesh. But the suspicion
is that a new breed of terrorists
not connected with Naxalites is
around,”

‘Therefore, it makes us sit agnd think
ag to where this country {1z gomng.
Obviously, if somé politicaj or non-
political forces are trying to create
this atmosphere, what is our duty?
“What is the duty of those who are sit-
ting in this Parliament? It is our
‘duty to see that such an atmosphere
is created in which these forces are
made to retreat.

Sir, it is our view, the Mambers of
the Opposition obviously may join
4ssue on this, that unfortunately these
forces had been encouraged by certaln
utterances of the members of *he Op-
position parties in the recent past

‘Yonwﬂlju.ln fssue with us. We ulso
feel, Sir, that to a great extent the
ﬂmﬁmmmo because peo-

~
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ple who talk in tprms of democratic
dissent but encourage non-democratic
ways and meansg have also to a cer-
tain extent contributed to it. Demo-
cracy gives the right to everyone to
dissent but it should be expressed
within the limits of law. A theory
is being preached today in many quar-
ters that it fair means are not going
to accomplish the endg of political
goal, then, there is nothing wrong in
employing fou] methods. Sir, we also
see that in the name of total revolu-
tion, people have been encouraged to
take to extra Constitutional methods.
We know that violence has been en-
couraged in factonies, in workshops, 1n
educational institutions ang among
masses. Even the Army and the Navy
have been asked to disobey orders.
The greatest tragedy of the country
today 1s that all this has been done
in the{ name of non-viclence and Gan-
dhian methods I would request the
Opposition Members to ponder and
consider whether when you encourage
the forces which took away the life
of Mahatma Gandhi, in nis own name
and in the name of his ideals, are we
not killing Gandhijl again and is this
not an attempt which is more sinister
than the blow which wag dealt by
Nathuram Godsey. Sir, the big ques-
tion lying over the horizon of Indian
polity today is, should we permit these
conditions to continue? Should we
permit this cult of violence to threaten
and permanéntly debase our socicty?
Should we go to a state of barbariym
giving a good bve to all cultural or
intellectual development that we have
made so far after making so much e*-
forts? Should we mubject our way of
life to the concept that progress flows
from the barrel of the gun or the Hit-
lerian concept that for success, cons-
tant and regular use of violence is
necessary? ‘Therefore, Sir, I would
appeal to all the Members of the House
and ali the political partles to stand
unitedly and fight these forces. Sir,
we have notierd that people’s abhor-
rence of the cult of violence to a great
extent has been eroded because of ir-
responsible uttetances {rom many



253 Attempt on Life of CHAITRA 3, 1897 (SAKA) Attempt on Life of 254

Shri A, N, Ray (Disc)

“Political observers in the capital
are shocked and amazed over the
throwing of iwo grenades in Chief
Justice Ray’s car. They are shocked
that anybody should have thrown a,
grenade and that too at the Chief
Justice. But they are also amazed
by tha circumstances of the incidenl.
‘The two grenades were hurled info
the car while it was standing for
green light at the crossing of Tilak
Matg and Dr. Bhagwandas Road,
only 100 fee: from the Supreme
Court gate The thrower has been
deseribed. . ..

Tt is further =aid:

“Observers are asking g number of
questions. Thig crossing is manned
by the police. Where were they
today. What were they doing?

There were four persons in the
car—Shri Ray, his son, an attendant
and the driver. While Shri Ray 1s
too old to run aftur a miscreant, how
15 that the other three failed 1o
chase and catch the man who bad
no other visible weapon on his per-
son? Why could not the Chief Jus-
“tice and his son get down and the
driver and the attendant chase the
man by car?

They had ro reason to be afraid
of the grenades exploding Having
Tailed to explode in the first five
seconds. they could not have explo-
ded later,”

The ullegation is that cverything s
Stage managed. What an insinuation
8gaingt the Chlet Justice of India.
that he became a party to a stage ma-

. I do oot know whether
" m belongs to any political
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try will not encourage such reports
because these reports undoubtedly
encourage such persong to create guch
conditions, and therefore, my respect-
ful submission will be, Sir, that all
politica] partles and all individuals
should stand against it.

13.00 hrs.

1 do agree with Shri Samar Guha
in one respect that it is also, to a great
extent, the responsibility of Govern-
ment to sue why restlessness in the
younger generation jis growing and
also find out measures as to how we
can really bring these youngesters
today from the negative outlook to
their participation in the mainstream
of national reconstruction. The Home
Minister gshould also see whesefrom
these weapons are coming. These ore
weapons, hand grenades and so c¢mn,
which are normally used by the army.
Recently reports have appeared that
some foreign powers are showing keen
intercst in many regions of the eoun-
try. ‘Then theret is a report in the
Evening News of Saturday, March 22
which says:

“The Defence authorities ghould
tighten security measures to pre-
vent explnzives like grenades ete.
falling into civilian hands When
army units go out for exercise, no
explosives should be left bahind
unused.”

Today we have a newspaper report
today thal two kids died because an
explosive was left in a place where
the army were making these exercises,

Bince my time is up, I wil] conclude
by saying that it is the duty of all of
us to curb this monster because I feel
that if this cul* of violence is not done
away with, not only shall the values
or which we have stood be lost, but
like the proverbial demen, whether
it succeeds in killing us or net, it will
ultimately undoubtedly succeed in kil-
ling its own master. Therefore, those
who have released this monster or
have gncouraged it in |ts activities
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should be more careful to gee that the
cult of violence does not grow and
the values and concepts for which we
have fought so long and have achievad,
fo m certain degree, are kept and
maintained in this country.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour); It is fortunate that
the poor Chief Justice who was golng
hhaﬂuﬁmcfsommertulper—
son'ys operation or propaganda mate-
rial hag ultimafely escaped unhurt.
Again my suspicion is that  this is
@ planted operation, and a poor tra-
fic constable has been victimised.
How one person could remove two
pins—wearing a Hawai chappal, a
very unsuitable footwear to do a hit
and run job—within so short a time,
in broad daylight, in the buslest hour
and the busiest place, wrap both of
them in hankerchief and hurl both
of them at the same time—all this
sounds so mysterious to me.

I have done this job, not in an ille-
gal way, once upon a time, and to me
it looks absolutely impossible. We are
told that the man wag given a hot
chase by so many. What 1s the result?
Nothing.

During the gecond world war, when
sclence hiad not edvanced as it has to-
duy, failure of a hand grenade t0 ca-
plode was almost unheard of. Here
both the grenades did not -
plode. Moreover, the exploding time
here was 4 seconds instead of the pre
vious pattern during the second world
war which used to be 7 geconds. The
thrower must have tried to commit
suicide or harakiri as he could not
have escaped because the radius of
the effectiveness of these grenades is
around 25 yards. So I do not think
there is anybody who would run away
and at the same time look ag if he was
wanting to commit suicide or harakiri,

These are military grepades. Our
ordnance factories have very modern
machines, I trust some of them have
elecironic gadgets (Interruptions). The
Minisler is disturbing me—The ord.
naige factories are very well equipped
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and I have a feelifiy that some of them
have electronic testing gadgets. Therk
are metal testery also. Everything is
tested carefully. Tell me how in the
case of both grenades the springs re-
mained inactive. Is it not something
very mysterious?

And the police dogs even went
against the Government's interest.
They did -not- waat to eblige the Gov-
ernment. They went a certain dis-
tance and came back from Mand}
House. I am very sorry the dogs did
not oblige the Government sitting op-
posite,

This 1s not an 1solated cnse. This
1s one of the many Let us take the
Allahabag case. Wonderful propaganda
was made that an attempt on PM s lLife
wag organised. What 15 the expendi-
ture on the Prime Minister's security?
While she 15 1n Delhs, 1t 18 Rs. 3.500 a
day. When she goes out, 1t multiphes,
by how much I cannot say. How could
this happen®

1 went to the Allahabad High Court
as a pairokar or observer.

SHRI N. K. P, SALVE (Betul); As
an observer

SIIRI JYOTIRMOY BOSU: I did,

SIIRI N. K. P. SALVE: Not as a
pairokar?

SHRI JYOTIRMQY BOSU: I went
as both, for your satisfaction,

What happened to me? What hap-
pened to Shri Madhu Limaye? What
happened to Shri Piloo Mody? All
three of us went. We were at first
(Interruptions). This is disturbing.

MR SPEAKER: Thig member him~
salf cannet talerate g whisper when
he is speaking while he keeps on
mterrupting me and others when
they speak. "

SHRI JYOTIRMQY BOSU; Never.
While others speak, I only 40 9P
prompting them.
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Shri
weant a3 ap observer o the Alla-
habad High Court, First I was check-
ed at the gate. They wanted to check
my pass. At the first checking point,
1 was checked; but my pesy was with
the lawyer inside the court room. So

*he pass came.

MR, SPEAKER: This is about the
incident concerning the Chief Justice.

SHRI JYOTIRMOY BOSU: This is
not an isclated incident, Let me
axplain,

MR. SPEAKER: Do not make use
of tlue diecussion to bring in some
other matters.

SdARI JYOTIRMOY BOSU: Cross-
irg ke first barrier, a few yards after
I had to pass through the metal de-
tectur. Then I went intp the court
room. Tell me, how could thig gentle-
men, Mr, Govind Mishra, cross the
first tairier and go to the metal
detector.

MR. SPEAKER: I would request
you not t0 go intg the details of that
case which is pending investigation.
You ere speaking ss if you are cross-
exam.ning a witness.

SHRI JYOTIRMOY BOSU:; This 1s
not gn jsolateq incident. It is vervy
relevent,

MR, SPEAKER: It is not relevant
at all on this jssue.

SHRI JYOTIRMOY BOSU: I do
not know whether this gentleman
had a . pass. If not, how could he
Who gave

MR. EPFAKER: Thig ig not g rele-
vant part in this debate.

SHRI JYOTIRMOY BOSU: Thig is
not an fsolated incident. Everybody
has gpoken like this. Shri Goswami
®poke about so many things.

MR. SPEAKER. He made a pass-
ing reference to events in the coun-

4 Lg9, -

try You ate going into every detail
of sume cther incident, After all,
there is a limit.

SHRT JYOTIRMOY BOSU: Ig it
not a fac, that Mr. Govind Mishra
wa, accompanied by Mrs. Sahni,
Dircctor of Information, UP? I this
map not y Congressman?

MR, SPEAKER: At this rate, I
cannot tilow this part to be on re-
cord, if you go on like this. You
cannot go into other matters, This
is aboui the incident concerning the
Chief Justice. You are talking about
Mr, Govaind Mishra. This is wvery
wrong

SHRI JYOTIRMOY BOSU: ILe. us
take the case of Dr, Shankar Dayal
Sharma. The servant has confessed
that the wife made him put those
things in order to enhance the image
of Dr. Sharma.

MR, SPEAKER: Do noi freat il so
hghtly.

SHRI JYOTIRMOY BOSU: What
about the Samastipur case? 1 do not
want to go into contrad:ctions, from
a time bomb down to grenade, roll-
ing the grenade and hurling the gre-
nade,

MR. SPEAKER: That has been dis-
cussed by the House,

SHRI JYOTIRMOY BOSU; This is
part of a concerted game that the
ruling class are playlng today. What
has happened between 2nd February
when Shri Lalit Narayan Mishra was
murdered ang today, the 24th March?
Every week we hear from Shri Brah-
mananda Reddy or his department
that the people involved are almost
about to be arrested. Nothing comes
out. Nothing will come out, because
the unseen hand is there.

Let us come to the famous case of
Hemant Bosu's murder, On the eve
of the 1971 elections to the Lok Sabha
as well as the West Bengal Assembly,
in the pusiest place, in broad day-
light, he was murdered, immediately
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afterwards the present Chiet Minister
Siddhartha Shankar Ray Issued 8
press statement alleging that the
CPI(M) did that. What was his ideu?
He tried to create am atmosphere of
hatred against the CP(M) so that in
the electiong they could be damaged.
Five years bave passed. What is the
outcome? Nothing tangible had been
done., Hemanta Bosu's murder re-
mains unsolved and criminals are
abroad. What is the reason? The
real culprit is in the ruling class, in
the Government. You cannot touch
them.

There was another case of Justice
Mukerjee who was taking a stroll
near the Iake, Just before the elec-
tions, to create an atmosphere of
hatred agalnst the CP(M), they do
these things. He wag attacked seri-
ously. There was enother case of
Justice Roy. So many cases were
there, just before the 1971 elections
in West Bengal Of course the 1176
election is coming,

Let ug go back to what happened
in Germany in the early thirties. The
Nazig were growing. Under Goering's
leadership they set fue tp Reichstag

to establish their case for people's

consumption. They got some confes-
vons written by their own agent pro-
vocateurs stating “we were employed
by the Communist Party to set fire
t~ the Reichstag”, The Nazis storted
rounding up people; merciless repres-
sion was let loose; they arrested peo-
ple indisceriminately and therefore
prolonged trials. The arrested in.
cluded George Demelrov who later
became the Secretary General of the
Communist International and the
first Prime Minister of Socialist Bul-
doarla, Even the Nazi court had to
release him. His statement Lefore
the court hag become part of wcrld's
history.

Even here in the British dayg there
wag the famous case of Baddurdin
Darega, Two hours before the search
of the premises of the freedom fight.

mare and
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plant a bamb in the courtyard of that
man's house in Faridpur district.
There was the planting of the bomb
and the revolver. There was this
sort of gimmick.

MR, SPEAKER; Please
your time’ is up.

SHRI JYOTIRMOY BOSU; My last
utterance is this. The Research and
enalysis wing of India, the CIA of
India, was receiving its training il
1969 under the CIA. After that they
are receiving training elsewhere.
These people have to justify thewr
existence, justify increased policing.
justify increased money in the bud-
get. What is their budget for this
year? The discretionary fund of the
External Affairs Ministry's RAW has
increased by more than fifty per cent
In 1969 thait figure was Rs. 6 ciores,
this year it is Rs. 23 crores, So these
people have to justify their existence,
situations have to be created und
therefore they are employing Goch-
bel's method. For example in Nuga-
land they wanted to get rid of the
CDF Government and sgp propaganda
had {o be intensifieq that Nagas were
going unabated to China for aimy
training. They were even indirectly
casting aspersiong against the UDF
Government. They want 1o have
summary powers and to continue the
emergency perpetually. They want
the Emergency to continue and ulwo
MISA, They want to cling to power
by hook or by crook, by taking 1e-
course to all undemocratic methods
This is one of the operations that
they are doing mow. Let that not he
lost sight of,

conclude;

SHRI VAVALAR RAVI (Chiray-
Listening to Mr. Bosu, I
was not surprised in the least
because nobody in the country
uttaches any importance, any cred:-
bility to his statement. I shall cite
one instance. I remember a state-
ment about two months ago that Mr.
Ramanathan, an officer of the CBIL
was killed by a speeding truck. Mr.
Jwtimo;r Bosu immediately issued a

alleging many things
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which have been proved wrong.
That ig why he dare not say a word
now sbhout it.

SHRI JYOTIRMOY EOSU: 1
have said it twenty times. Let there
be a probe,

SHR!I VAYALAR RAVI: It was
probed and proved wrong. That is
why the people of the coun.try never
accept the credibility of your state-
ment,

In this couniry today the most un-
fortanate thing, as Mr G. K. Reddy
of the Hindu has pointed out few
days ago, is that the cult of violence
is increasing, the politics of violence
is increasing. Men of great impor-
tance and status are not prepared
to condempn 1t but give a philosophi-
cal and theoretical explanation. This
1s the biggest danger 1 do not know
whether the Members of the House
belonging to the different parties,
whether any body at all wants
viclence i1n thig country Mr. Bosu’s
party came to power in 1867 in West
Bengal and they themselves became
the victims because violence eruped
in Naxalbari. You tasted the out-
come of political violence and you
were suffering Unfortunately Mr.
Bosu and others, Including Mr
Madhu Limaye, have taken the
position that it i1s all done by the
Government. That is why the Prime
Minister said the other day that
even if she were killed they would
say that she had arranged it. That
*: the way the whole propaganda
oes.

Point. T know that today the hon
’:mo!mlmmmmaydeny
% but who killeg Mahatma Gandhi?
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Mr. Bosu made the allegation just
now that the Prime Ministers
security costs Rs. 3500 a days and
they are accusing the Government
of spending money on the security
of the Prime Minister of the Chief
Justice or people of importance,
But at the same time they are
accusing the Government of not
giving protection to them.

Here I quote the Motharland
dated 20th March. the same day the
incident occurred:

“For years the police used to
stop traffic at Tilk Marg, New
Delhi, every time the Chief Jus-
tice of India goes to enter or leave
the Supreme Court. When Shri
Subba Rao became the Chief Jus-
tice, he discontinued the practice.
He told the Court Registrar:
There are no Maharajas among us,
we are all equal but is learnt that
the feudal practice has now been

1evivesd.”

The same Jan Sangh paper acquses
the Chief Justice of introducing the
old practice., The very next day
when the imncident occured, as Mr.
Goswamj pointed out, they published
another report, I do not want to read
the whole, thing, but only the
relevant portion 1t says:

“It is quite possible, they point
out, that the incidents are being
staged-managed by the authori-
ties.”,

One day they say that Chief Justice
Ray has reintroduced the cld system
which is unwanted. The very
next day after the incident they
make this statement.

As Mr Bosu has pointed out it is
not an isolated incident In this
very House twice or thries people
came with daggers, bombs and
pistols in the gallery. Then also
somebody on the other side said that
this was an eruption of the frustra-
tion wnd discontent of the people.
That philosophical or theoretical
appreciation was given to this pro-
‘blem.



‘Atfewipt on Life 'of ° = MARDE 24, 1975

Shei A. N. Ray (Disc.)
1319 hre.

[Mr. DeruTy-SeEaxem in the Chair]

We know who that man was. It
was the man who tried to attack
Mr. Borroah. He is the same man
‘who tried to attack Mr. D, K
Borooah, Congress President, when
he was leading a procession at
Patna.

MR, MADHU LIMAYE (Banka):
Who was he?

SHRI P. K. DEO (Kalahandi):
Name him if you have got the cour-
age.

SHRI VAYALAR RAVI: You can
remember the name of your friend.

PROF MADHU DANDAVATE
(Rajapur): If you name him you
will have to go out of the House.

SHRI VAYALAR RAVI: T stand
by my statement. I still say the
same man who came to the House,
who was arrested and sentenced by
Parliament, attached the procession
led by Mr. D. K. Borooah at Patna
1 stand by it You can challenge it.
I come to the Samastipur incident.
It is unfortunate that thjg politics of
violence is increasing. All of us must
combine together, condemn it and
see that it is stopped. Instead of
that, as Mr. G, K. Reddy has pointed
out, making a theoretical and philo-
sopical analysis, making insinuation
against other pavties and highest
authonties in the country and trying
to exploit it for political purposee is
dangerous The Samastipur incident
took place on 2nd January. On 4th
January, the Motherland wrote:

“8til] others are of the opinion
that it is a case of ‘government by
assasgination’. Shri Mishra had
become an embarrassment to the
government, It was an open
secret in New Delhi that he had
sent in a letter of resignation. But
acceptince of resignation would
have only confirmed the guilt of

Attempt on Life of
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volving persons more important,
and more guilty than he. It is,
therefore, possible, it is pointed
out, that it was decided to liquidate
Mishra. His exit at this stage
would leave the question of guilt
unsettled. He hag been silenced
for ever. And his death could
even be exploited to foist the
blame on the opposition parties."

This is the kind of nasty statement
which appeared in Motherland,

SHRI JYOTIRMOY BOSU: You
are critical and we are also critical.
But your Prime Minister gave
Padma Bhushan to Mr. Hans Raj
Gupta of the Jan Sangh.

SHRI VAYALAR RAVI: It was
a wrong decision. (Interruptions),
I will again quote from Motherland-:

“In this situation, the official
agencies may never unearth the
conspiracy that conveniently killed
off L. N Mishra. Nothing short
of parliamentary association with
police and CBI investigations, it
is pointed out, will carry convic-
tion with the country™

MR, DEPUTY-SPEAKER: Why
are you giving so much importance
to Motherland?

SHRI VAYALAR RAVI: Because
it is the mouthpiece of the RSS and
the Hindu communal forces in the
country. They are failing in their
duty to condemn wviolence. I will
refer to a report in the Washington
Post of January 10, which ha. been
quoted by Motherland,

They make insinuations that the
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suspicion is raised. Instead of con-
demning violence, they are making
instnuations.

SHRI JYOTIRMOY BOSU: Shn
Ravi is making a mountain out of a
mole hill. ... (Interruptions).

SHRI VAYALAR RAVI: am not
blaming Shri Bosu or Shri Vajpayee
or the Jan Sangh. 1 am only saying
that instead of condemning the
whole incident, they are always ury-
ing to justify by giving some in-
sinuations., Sometimes they make a
philosophic  explanation also. Shri
Bosu referred to the Allahabad inci-
dent. I could have called him or
Shri Limaye a partkar but I call
them hon. Members. As Shr1 Madhu
Dandavap> condemned wiolencaq n
the House, Shr1 Bosu lacks the poli-
tical maturity or political courage
to condempn the violence, even if that
person had come to the Allahabad
High Court to kill Shm Limaye or
Shri Bosu, or whomever it may be,
This violence should be siopped 1
am not saving that he wanted to kill
X or ¥; 1 am not gomng into that,
But hon. Members must have the
courage to say that the politics of
guns and bombs should be stopped.
But, they are not prepared to deo
that. Even now during his speech
Bhri Bosu, unfortunately, tried 10
justify it and tried to give an In-
sinuation, which will only encourage
such incidents,

I do not want to enter into a con-
troversy on some of the points raised
by Shri Samar Guha. JP is going to
Tamil Nadu and associating himself
with a politicgl party like the DMK.
He iz welcome to associate himself
with any political party, but this is
@ political party which is channelised
corruption, Yet, JP talks of rooting
out corruption wnd a total revolution.
When he preaches political morality
and talks of the evils of political
corruption, could he explain why he
s himself with the DMK
™ Tamil Nadu? Because that party
s in & precarious political position,
tnt is why it i raising the question
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of Centre-State relations or autono-
my of the State. That party is
doomed. There are rumours in
Tamil Nadu that of the drought
relief fund a sum of Rs. 6.5 crores
has been misappropriated and given
to the election fund.

SHRI DINEN BHATTACHARYYA:
I only want to say that it is because
of the DMK Government that some
of you got elected from Tamilnadu.
Otherwise, you could not have secur.
ed any seat from Tamilnadu,

SHRI K. P, UNNIKRISHNAN
(Badagara): It js because of Indira
Gandhj that the DMK is in power
1oday.

SHRI SAMAR GUHA: I may tell
Shri Ravi that nobody will be able
to swallow JP. He is too big, toe
powerful, to undigestible for any
political party, however powerful it
may be, whether on this side or that
side of the House. .

SHR1 SEZHIYAN (Kumbakonam}):
Sir. 1 rise on a peint of order, The
hon. Member has got the full right to
express his political views. He may
agree with the views of the DMK or
he may think that DMK 1, his enemy;
I am not going into that. But he made
a charge against the Tamil Nadu Gov-
ernment that it has misappropriat~d
some drought relief fund and that
Government cannot defend jtself
here.

SHRI VAYALAR RAVI: T said the
DMK.

SHRI SEZHIYAN: The drought re-

lief fund is bemng managed by the
Sovernment

SHRI K P, UNNIKRISHNAN:
There is alsp the Municipal Corpora-
tion. ... (Interruptions).

SHRI SEZHIYAN: If you want to
condemn that Government, you can
do that. But, why are you bringing
it in thig discussion? If you want to
have a full discussion on that subject,
1 am prepared for it, You fix » day
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for the discussion. I am ready ‘to
face a full discussion.

My point is, i you want to raise the
issue, you raise it on the floor of the
Tamil Nadu Assembly. The Tamil
Nadu Assembly is still functioning.
It has not been superseded as it has
now been done in the case of Naga-
land, You have got your own Mem-
bers there though no Member is elec-
ted on Congresg ticket. You can raise
the issue there.

MR, DEPUTY SPEAKER: What is
your point of order?

. Ray (Dise)

SHRI SEZHIYAN: My point is,
whether it is proper on the part of
the hon. Member to raise an issue
against the Tamil Nadu Government
on the floor of this House where it
cannot defend itself

Wt Ay fwa¥ : weuw wGA,
sivg (wre) & mfgwarg & w0
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MR. DEPUTY SPEAKER: I would
only say this that what the hon.
Member, Mr. Vayalar Ravi hag said
is out of order. It is not relevant to
the subject under discussion, There-
fore, there cannot be a point of order
on what is out of order.

SHRI N. K. P. SALVE (Betul):
Under which rule is it out of order?
He referred to the DMEK. party....
(Interruptiona).

MR. DEPUTY SPEAKER: I say, it

is out of order. Simply by shouting
© at me, it is not going to be better.
Kindly sit down,

Most of the thingg that the Mem-
bers have submitted have gone for be-
yond the subject under discussion.
What are we discussing? We are dis-
cussing a certain incident, a very sad
‘incident. But we go far beyond the
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that is going on in
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the way to make a political issue,
then the whole thing is clouded and
the discussion cannot be containea
within the scope of the subject
matter.

PROF, MADHU DANDAVATE:
Rather than omitting the quotations
from Motherland, let him quote also
from Fatherland so that both  will
neutralise each other.

SHRI VAYALAR RAVI: Sir, you
say, it is out of order. I said about a
political party, the DMK party. May
I understand from your ruling that
hereafter, in this House, nobody can
refer to State Governments?

MR, DEPUTY SPEAKER: I am not
saying that. 1 say, this is irrelevant
with reference to the subject under
discussion.

SHRI VAYALAR RAVI: Prof.
Samar Guha who initiated the discus-
sion raised tae issue about JP move-
ment all along. You can go through
the record. Half of his speech was
about J, P.

MR. DEPUTY SPEAKER: That is
why I have allowed you. Because
these things were allowed earlier, I
allowed you also. You have the right
to refute. Therefore, 1 have allowed
it. But don't go too far, Whatever
you have said has gone on record.

SHRI VAYALAR RAVI: My sub-
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on this aide. Nobody is to eat that
bread here.

1 conclude with an appeal to the
Opposition that instead of trying to
give n political colour to it, p

o=

i
g

serious manner. I do not think the
mover, Shri Samar Guha, and other
members of that Party, despite their
verbal abuses or the words used by
them, are mentally capable of doing
such things. Similarly, I think every
one knows that, in our present condi-
tions, the capitalist road which is being
followed by the Government is gene-
rating unemployment on a large scale,
rising prices ang desperation among
the youth, These are the basic
things which are creating a large scale
discontent ang are making the peo-
ple a sort of cynics. Whether to be-
lieve or disbelieve anything, that is
the atmosphere prevailing in the
country. But I would like to say that
in order to end the capitalist exploita-
tion, in order to do away with the
mass exploitation by capitalists and
remi-feudal elements which this Gov-
ernment is protecting, which this
Government is trying to utilise for its
existence, no individual murders or
political murders can be committed.
Marx and Lanin have fought against
individual terrorism,; ageinst indivi-
dual murders, against political mur-
ders, In any sort of anti-capitalist
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commitied throughout the long history
of the World Communist Movement.
(Interruptions). In Czarist Kussia,
there were Nihilists; they were honest
men but resorted to individual terrori-
sation. Lonin fought against them and
that is how the World Communist
Movement has grown. Political mur-
ders or individual murders are
against the tenets of Communist or
Socialist movement, Wherever politi-
cal murders have taken place, they
have been committed by the forces
which support capitalism or imperia-
lism. Coup do gqtats and murders of
kings and princes have taken place
in various parts of the world, Only
persons dedicated to defend capita-
lism can commit such murders.

PROF, MADHU DANDAVATE::
Trotsky was murdered.

SHRI BHOGENDRA JHA: Trotsk's
murder was done by a French man.
Individual murders are against the
very tenets of Marxism or Leninism.
What I want to say here is this, In
our country today attempts for indivi-
dual murders are taking place in a
particular context. There is discon-
tent, there is the failure of the ruling
party, there is the failure of Parlia-
mentary democracy to fulfll the de-
sires and aspirations of the people.
But because of these things, individual
murders should not necessarily fol-
low. But why is such an atmosphere
being created? I would like the hon,
members to think over this, to pon-
der over it. They may say something
to those of us in the Opposition and
some of us this side may say some-
thing to them. But every one of us
hag got only a neck over the body
It things go that way. then none wil
be safe. Any one can be murdered
for gn honest expression of views, for
opposing a certain thing or for sup-
porting a certain thing. My hon.
friend has said something about CIA.
He wants to ridicule it, Does he
ridicule the President Forda of USA
who has openly said, ‘CIA activities in
unsetiling governments of our dislike
may not be discontinued’? Formally
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the Pregident of the mightiest capita-
Ust power in the world has firmly said
s0. That is the only background. In
our country, why should the Samasti-
pur incident take place? Uptil now
the culprits have not been found out,
The same thing. The culprits who
got President Kennedy murdered
could not be found out. That is the
CIA method. The culprit who mur-
dered Liaquat Ali Khan, the first
Prime Minister of Pakistan could not
be found out. In Kennedy's case the
murderer who was caught was mur-
dered. ...

MR, DEPUTY SPEAKER: I can
understand if you want to make out
the case that the CIA has a hang in
this.

SHRI BHOGENDRA JHA: I am
coming to that. There is a method,
It is not an individual case if anv
one smiles at it, if anyone mocks at
it, I think tomorrow he will smile or
i? his mocking may become ture true,
I will be very happy. But the condi-
tions are different, In such a situa-
tion a8 in the Samastipur incident
the culprits have not heen found out
or the men behind them have not
been found out, it is because the CIA
operates on a bigger scale, not gdirect-
Jy. There are flve or six or ten chan-
nels. They are interconnected. no-
'o'ne knewing the other third channel,

In such a situation, here, in our
country recently after the Samastipur
incident, we have seen the Allahabad
court incident where the Prime Minis-
ter had gone, Then, there was the
rhidnight assault on the Vice-Chan-
cellor. Dr. Shrima'li himself in the
Banarsgy Hindu University. I think
there the identity cannot be denied
becauge it was led by men who were
mien of the R88. In that case, the
identity cannot be denfed,

MR. PEPUTY SPEAKER: You gre
discussing violence in the whole coun-
try instend df the limited qm‘
here.
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SHRI BHOGENDRA JHA: I am
coming to the limited question. In
yepterday's Indian Express there is a
news that’s two-page handwritten
communication received today at the
office of the Praja Neet,, a sister
weekly. ..

MR. DEPUTY SPEAKER: That
news appeared beneath the cartoon of
u dog

“Still other are of the opinion
a news that a two-page handwritten
communication received at the office
of the Praja Neeti, a sister weekly
publication of the Indian Express des-
cribed the attempt on the hie of Mr
Justice A N Ray, Chref Justice of
India, as the beginning of an armed
revolution in the country That is n
the name of Akhil Bharatiya Sasastha
Vidyarth; Chatra Yuva Morcha, I do
not want to go into the details of that.
I smmply want to say that after the
Allahabad court incident of the 19th,
the daily Motherland gave a news
item. “What would she do if the High
Court decision went against her?
Would she file an appeal jn the Sup-
reme Court and then continue as
Prime Minister?" That is at the first
page.

Wt A i (wh) e
& w0 gy frswar §

SHR1 BHOGENDRA JHA: On the
March 19th, it says that the Prime
Minister may lose and then she will
continue with the help of the Supreme
Court, The Supreme Court Chief
Justice, Mr. Ray how he was appoint-
eg Chief Justice—we know the back-
ground ang the dispute, Suppose any-
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the Chief Justice is gofng to allow her
to coutinue, then wny cannot I do
away with him?....(Interruptions). 1
think those who are smiling—we pity
for them. But those who are consci-
ously doing, I think, are playing with
the fire, All the murdererg have
brought to book by history from Hit-
ler, Mussolini to Lon Nol and every-
one has been brought to book. I
think n India elso these forces will
not succeed. The murderers who are
playing with the lives of the people
shall not be tolerated, In our country
also, murders are taking place, when
the Chief Justice, the P.M.. Ministers
and many of our leaders are there,
against whom bombs are thrown
There was an incident in my resi-
dence; some 20 people were there who
chased them and they ran away, leav-
ing one bomb unexploded. I don't
want to say such about these things:
but this shows the sinisten designs of
some forces. well-directed and well-
designed cult of violence which is
fully politically motivated. I would
like to quote what is stated by
Motherland on 21st March. It says:

“Many in the capital see 1n these
mysterious happenings the prepara-
tion of a ground to suspend the
Constitution and, establish naked
dictatorship in the country, They
sce in these incidents Indira's coun-
terpart of Hitler's Reichstao.”

Why T say about all these things 1»
because T want to give the political
background for these things The
background s that*'site “will continue
as Prime Minister even after the High
Court verdict goeg against her and
that the Supreme Court will come In
and help her in this regard, This 1»
the background, Anyone who believes
in the sayings of this paper will natu-
rally believe in that way and so what
I demand is that a gerious notice has
8ot to be taken by this House about
these matpers, Today it is attack on
Chief Justice cr Prime Minister
lomorrow it may be some others.
My Semar Guha

Shri A. N. Ray (Disc.)

doing away with the elected legisla-
tures, forcing legislators to resign, by
slapping them, forcibly bringing them
out from taeir residences without
touching their family members. These
open calls create a mentality of vio-

lence m innocent young minds who
follow J, P, Narayan.

SHRI SAMAR GUHA: Jayaprakash
Narayan never said like that. It is
totally wrong.

SHRI BHOGERDRA JHA: My point
is ths,

wt vq ¥ fg (wgrowia) -
ag foeeer awa § | aegfeafa &
qEHAT FT @ 9 W ¢
(egwara) amferqz wz # @1 4w
1A} 953 T §, T I 57 4% qi,
safim ael, s g 8 1 (wgwar)

SHR]I BHOGENDRA JHA: &ir, 1
can understand protests but when my
friend begins protesting tog much, n
becomes suspicious. Therefore, in
such a situation we have to see what
are the forces which are operating to
creale suc: & situation in the country
These are all interconnected The
entry of the Seventh Fleet in the
Indian ocean the construction of Ame-
rican military base in Diego Garcia
and the other places, the threatening
posture against us in the west by
giving arms aid to Pakistan and In
the north, inciting the Chogyal of
Sikkim to create trouble for us, even
by going to UNO ete, have all to be
seen in this larger pergpective and
the underhanqg methods of the CIA
and its agencies in the country are out
to destabilise the entire system in our
country and it is this barkground
which we have to take into account

My friend Mr. Jyotirmoy Bosu re-
ferred to one accused of Gandhi Mur-
der case having been honoured with
Padma Shri.

So, Sir, we have to do away with
the monopoly and to fight the hoarders
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[Bhri Bhogendra Jhaj

of things  Lastly, I want to warm
those forceds who are irying to create

India. Our people and Indian tradi-
tions will not permut that and the
people will face that Loth inside the
House and outuide this House We
will face it,

That 18 all I want to say

MR. DEPUTY.SPEAKER: [ see that
the Parliamentary Affairg Minister is
not here at the crucial moment He
hag sent a shp to me whch, I think,
is very legitimate. But I would hke
to have his assistance He 15 not here.
He sald that a Jot of important and
urgent business is there Because we
are adjourning day after tomorrow,
he wantg tp fimsh it. Unfortunately.
this Nagaland question hag also come
We have to vote the budget for Naga-
land and all that There 12 a time-
limit for that He has requested that
this debate should be concluded by
about 3 PM The matter 15 not solved
just because you tell the Chair or re-
quest the Chair, You do not tell the
Chair but you request the Chair

SHRI 5. M BANERJEE There are
many holidays.

MR. DEPUTY.SPEAKER I am cob-
cerned with this just now The pro-
blem is not solved just by making a
request to the Chaiwr. I would lke
you to cooperate with me Now the
Minister 15 also here, I would like
nm to cooperate with me as to how
thug hag 3 be done, because, I do not
like to fight with Members everytime
That is pot my duty If you put a
very narrow timelimit, I have got
to fight with every Member. I know
that a Member hag onlv five minutes
and 1t iy difficult to make an effective
speech wriften that time And yet
one of my best gpeeches in this House
was made cnly seven minutes.
That has gone on record. But, I find
it very difficult (Interruptions). That
way to be one of the beat
speeches that ever been made in
this Fpuse.

MARCH 34, 1673
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even it 1 give fivg minutes to each of
those 13, it comeg to 65 minutes
Now, tell me, how s 1t possible’
Every Member in the Opposition too
would like to have his say naturally
How to conclude this by 3 PM? |
would like to know that. I (o not
want to fight with every Member
But, tell’me what should I do?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAMA.-
IAH) If I may suggest, although five
minutes for each speaker looks too
little, considering the oceasion and
the number of Members who want to
speak and also the fact that urgent
Government work has to be finushed
day after tomorrow being a non.ofilcial
day, thus debate hasg been rightly in.
terposed, notwithstanding all she in-
conveniences, I still suggest that each
Member may take only five minutes
which applies to both gides of the
House and we shall closs this debate
at 4 PM.

MR. DEPUTY.SPEAKER Let us try
this by giving five minuteg to each
Member, It the Memberg from the
Congresg Party cooperate, It would be
much easler for mé fo do that.

Wt amit wgeee @ (5
FMeRw W, R ag S § e o
W ¥ fgar *r v dw @ g
& g & aff v fs fager o T
o & s wfger wdr ofew W d )
W ¥ fag far oo oy Y Wi

ot il @y, s fedndt A
T AT AT o e § WX
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et ¢ e e widt ) fidt gremr
¥ swryar 1 o o a0 w7 QU@
yo wyar § s o} feer & oo g
felt g & T TEARE W) SRR
ot gfea atefr & g &0, wat AN
gerT W), T AT WY AT ST
. ot mweTw ) ama, wEwETw
firdt o TgE TR T G Afe
o e W dwy gfer @ ofr #
forr wr 0 S 8, Wk e
g1 3 W oF AT W FEr
ol & AT W R A
w1 0 v ar X § sawEw
¥ ®mar & e oo 3w & o= e
awifar ofear 780 g€ @ § =
W %7 A FI & G FS IATA A&
gt .... (qgwax)....

MR. DEPUTY SPEAKER: What J.

P. hag got to do with this!

ot et wgrreot ¢ foam sTdT
oA ¥ A omx § SEmAT A A

wifoer & dar frewer &1 3 & (e
WHT Y Aw & wooewar dar @ § W
wiw & faars wae TR L.
(vaww) .. ¥ gy § f& wride
T Ew v @ §, shrooaid s
¢ o g wom i & = @R
ooy off § W ogER 9w
& Wt § o qw et g2 R, el

A4

Shri A. N, Ray (Disc.)
st Y g AT A0, 7
w  felt Y gmn s ? L
(wgunax) ... whig st
(www®) . .. gaTd A A g
s Wy § 1 & qwwy § e sfa
Y & 7 WA & FTHG FHAL G AT,
W ¥ % 9 wam | ¥ oo
v o s g &1 foee wirfewr
Wrgtiv AEmwrem Al TE
forg el grover dar o sl s forer &
T EEIR ORI T & & &1 | K
audfas oifed ® gt & &
T AT X R NN | A |
FTTET ATAGT a7 F7q7T ¥ TE W
st § e o vam A
o wrerardt dfey w1 gw & fwrer
fear ar 3y wfadr w7 A W9X
g A fr g e gl
R AT FFTRY 37 W frar
T w1 & sy g e saonew
E FEFTH TN ¥ TR HIAT MY
wtr Wt afent fgar dw, fom &
Wit & gt B o &y oY & T 9
Tax s fr o ? wa w9
AT g 7 o fgar o, gmA ot aw
wog, BN ¥ oft freate wwmg 0 &
O W g W & fe gt
wfee aroaw fog mt oy, Wi
firly ®Y st % quwy T P gwER
%1 wawa 7 78 & fr gv s forg
™ SRR TR awTar 3 afew
N 43 43 Tomh @ §, Tg I
qg AroUer W W oW qE w
= T o, 0w A I E
faems aramaT AT dar fear
o qraraor AN I Frgargk ...

oy

TUTSIW WEWW . &THT o, ST
giw fire g g wea s
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e Y 1 giomt ar wmarag
N o wmrwTEew R ?
W T ¥ A wwar At qw A &
2 fer & & w0 g7 AT A Twvw
wT TR A WEQ | T FF qg W
N T Ay W FEatEE 6 qe
R ¥ uIw Ty Ra™T wrAW
FEAT ATEAT §——BATL AW qraneiw 9
T FW AT, TAREO B TR 4
TmEd Bt @ o S A o
T FAE, § HE TN |

Farery Y, § am £ g F ax
T A Arwar g, WA A7 9 A
qeIaT #T & )

ft v R oW (TR ) 99
&qe o7, ey At Im F v
WOATET o7 TR AT IAOEIfA q®wE
L

st qRTATe IwT™ (AT
0iT I AT AA AT |

st Tw vaw wAt = oo tHe ¢
# g # warw o7 feAre 20 W
1975 ®1 gHT, I7 TS FoaTa Ay
or o § | B g § A
agt oA & | sz @ w4y AT o
oyt gor€ 1k fs wreewd ¥ it w5
¥ s ofiew @ g & fow ) o
firer W qv st oft qume ofe &
arcder § w2 F@ g avar fe
Aoy ¥ gF wa e & f§ W
sl g et g dT wa ®
oTETaTE ¥ gre € ®) 99 % aw W\
g ? I ug i w e ae
fexw o & vl ¥ Iv v S A
T WY et Wy vy f, I o shwmyer
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foar & fr @ 0% wrfew o f g
s ®foq wv ¥ | Afew, arenw
o, A ¥ e
w15 et ¥ @ 2§ e ¥, o weere
wax § WA T W9 o -
T 2T forer W w3 @ ooy T AT
At fam & oo aw ¥ oW
aréf wsr 3y W, feweavfon wvaw
Lk ol

ot Qo Qqo waNl (FTAqT)
w7 ogaw ¥ I

off T a7 wat:  ImeTer S
T ® A T fF AT o v O
wafem g 9 37 A9 7T 97 FiRe
o Hamad @t 5w
a7 W aR gn—adt ¥ fA ae
4 wimaeo & g&@ = & vF qure faar
ur fir g #w & fefady feRzvfor
g ¥ wfar ¥ Aa agra frs
fae s & %41 39 A 77 i Ad
wrar &, ¥av 57 & g% fzwv A faery
fo gt g ;1 wrEA YA A ZW
qifegr ¥ TN AR E

drmq, & W g oA
IMgr AN I@qA g—freT fa
ATATAT  FTOR FAT

Jonaw wfa I ¥4 & 0
LA

o) O ax wat ;I v HI3 A
q—% gaa § ¥@aAr wgar g
¥ gerd ¥ w wre § few ave
s § o for o ¥ foarr §—
9T OF IT§ FIT AG( Kk THX Y
TET UQT | ANTCAET W W
frr ¥ qrogs qurAgy) ¥ WA
1w wfawrd w g € 98
¥ &r B qm W | wleg wAwEw



. Shri A. N. Roy (Dusc.)

e g & Nt afeyd &1 s
w1 98 ¥ o« 5 @ shewwrd & g
oy wf—aw o i A 1w
an W gw fow & gt sy
W ol st afea aroaw s & g
gb—w ® 7% o w9 e
fier X g€ T A ERT R
oo i W e @ oW
an mft &1 oft 58 fer W s
q@r A gH T 99 aT—ewegr Y
¥ wfie W & go W 7 )
I A O WA qEE M I F A

JUTEW AREA  WHIA WY 4

sfare avg@raed

I Qo QHe ¥l : W7 1
R wAEAT wifge a fs few e
M R

oft Tor com owf ;. A @iy @
20 qt | off faw o gm0 Ry
aw ®1€ gur ag s wfev few
7 gur ¥t w9 gy v ¥ oI
¥ 9% FTE 1 A AT TWA §
W1 € IT FT FOe A¢r a7 f5 qAw
¥ YW oW ¥ ey afs
T FF G F1 0 T T F]
FY ATE ¥ UIAY FIX AAT S FE
H e g Wy o S
wefifrw oA R f s & 7
WIE A G gfe ot wRA R &S R
I T aT A e g et ¢
wa fey Trar wre fean omar § afe
T E O o Hy e AW E A
T Fo% Wi ¥ fam aow dw W ¥ S
ey & 3wt FarEe

ot  gw few 20 WW W
T ¥ g W Wi ¥ wew f e ey
el worw Sy WX wnn Wi S
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WMo 24 F—wT AT ?  wzA H FAT
fea gare Mg wE A J oF mERE Ar
fear w1 v fF S fem & F e
97 TATET SEW BT TR W ET AR
¢ % a7 = wiwgsr Twe Wt fol ama
¥ oA Sger g—u W fEr &
7 ag wivges s mar @ ey
BT F7 TAT AT IA T F4Y AEY qHAT
war 7w a7 war At ¥ ey frewme
Fam w1 wae faar & wfe awp
WEAT 9T A P AWM HTT R Y &
|% & F% | W9 TH #1 FgS & T A9
1 w27 2 AfwT @ v & A9 wla
2 o= I IHA & fam 3w A amE
&A1 AET ATV AT IT FT FGT ALY qHET
w7 3g A Af Agr g3
®? ZF qET i a5y @« e fedt
oEf 7 wTST-NTE-FEEE 48’ T
Fwar | ag gvatfos Geaa & s1v
TR FT LM A WG FT AT 4T I FH
& far ot gy A ¥ S A
#1 gz 7 fan fan mar § o aw
2 sifef ag A o9 9 o & e
TT AT § | T AEW T HEC
F1 G q7HT F Ay o qref o
#1 gfrarfom szaa & foar & fgaa &
AN A W@ & 0% AT WA
SGTHY A U9 NI Rl SR
s wir fewezx frg ar o anforer
¢ ety s odf S s g
#a wRfAgue

st Q8o UWe AT I ¥
et & g w7 %1 gas s afe ag o
Cu R ol

st T om wHf o SR T
® wraT agd AAwA § 1§ 6 dn
gt I 7 A qEWAT AT ;AT ¢ |
WA FT AW A T g Ew
21 WA R IAATET § W€ qHAT-
WL T IEY I I T T W

R
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[ sfrem vaw waf |
N AmgaTweTw ¥ W W
O e ¥ avr A 4 A AW

off  WgYHTH ATTAT § WEREA B
FAX AW Q@ ¥ wfow wQ@ §
IE AR %1 wrfew R 6 S
s@§ ) ¥ T e w1 TEE
W w @ Awa )

qAEfigT a9 FTT § I A GTAL
gt.....

Jqream  whiag Wi ¥} &
wifs

stTwm AT wat ;A difaw
frar ot semeTa @€ Wz R OwEl
W‘ L Y
MR. DEPUTY SPEAKER. You have
already asked the auestion: why have

you not been able to apprehend the
culprit? 1Is he still in Delli?

st o Taw wat ;A wifEe
fear 3 Tom fean § s 72 s19w
FAFal § WX @A W gOM ¥
foy fomts irg xo ==z 2 fr
WIAE o 9 93 IA7 WA § o
¥ AT W WT WIT TATATO qATY B
qg WoBT AET & | YA @ ¥ A
S WeTw & W 7 A OF AT am
fiaT | A A AT IR T T AAAT
og & wifwr % a1 o & arfe
QENATT WA NOTeT A A AT W |
NG HAr W e Fro wrke 7 faw wy
ouT %o o dto ®Y wgmwan ¥ fow
qTTATy W IR ¥ Wiy Swfow w7

RE 7 gy @ g wihow 3

v ¥ ffeww oyt aor 3 X
wan § sgw fe g ow vz s Q@
g ¥ firdtw v § 1 78 wear guiayge
§ uix & woft wgew ¥ Py e

Attempt on Life of 284
Shri A. N. Ray (Disc.)

f! feo Ewagdeme
o I o ot ¥ ot Faewe ey
o afe dw & R o gufeRnd

Ergamalt

SHRI P. VENKATASUBBAIAH
(Nandyal): While giving his consent
to the discussion yesterday, the Spea-
ker had said that this is not the con-
cern of only one party but a national
concern, because the highest person 1n
our judiciary has been atlacked, and
it should be the concern of everyone
of us here, to whichever political party
bhe belongs, to raise the debate to a
higher level and go into the {facts
which are helping such forces who he-
lieve in violence tp resort top such
methods.

A few years back, a Supreme Court
Judge, Shri Grover, wag also attacked,
but the Chief Justice. Shr1 Hidayalul-
lah, came to his rescue. Here some
political partieg seem to take g soad)s-
tic pleasure in taking advantage ot
this discussion and resertmg to mud-
shinging and character assassination
If you want to achieve ogur objective
of highlighting the «angers involved
in this incident and our anxiety to
see that parliamentary democracy 1s
well.established and the rule of law
prevails in thig country, we have to
eschey our political precilictions, in-
dividual likes and dislikes, and give a
eonmucu-.:e ideag and suggestions for
Government to act upon, More than
any other political party, the Congress
Party has got vested interest for
maintalning law and order and stali-
hty in this country. To say that the
Congress Party and the Government
is responsible for this violence or at-
tack on personalities is mischievous
and uncharitable; it is postically
motivated propaganda, The attack
on Chiet Justice Is gymptomatic
of things to come in due course of
ﬁ:e. the incident at Allaha-

RE
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reading about the exploits of the CIA.
Even their owpn papers, the American
newspapers are comung out with
startling revelations how Governments

overthrown and what the
It ig no

tentacies in our country. They do not
want to see the biggest democracy in
this country under the lcadership ot
Indira Gandhi to prosper and prove
io be the bastion of democratic cle-
ments in developing countries, They
want to destroy the very base of it.
1 only warn the Opposition Members
not to fall a prey to their machina-
tions and try to take political advant-
age. When parliamentary democracy
is faced with several challenges, it is
our duty irrespective of party affilia-
tions to maintain parhamentary
democracy and political stability at
any cost.

There is one disturbing factor.
There is growing disconlentment; the
economic situation is there; there 1s
the unemployment proulem. 1 was
attracted when Bhogendra Jha was

mic gtructure in our country has given
rise to distortions and economic un-

‘apitalist elements who are trying to
fuck the blood of this country. Un-
leses we go to the base ang solve the
roblem difficulties will be there, 1
igree. not to the total revolution which
Emmma but a total revolution
the society by getting rid of the

“Shri A, N. Ray (Disc.)

do that, JP is a respected leader
and I do not want to attribute any
personal motives to him. In the
gand he has taken, he is encourag-
ed by the fascist forces in the coun-
try.

SHRI SAMAR GUHA: Absolutely
wrong and a lie.

SHRI P. VENKATASUBBAIAH:
It shows the desperate position of the
Opposition Parties. The Sarvodya
leader is being used as a camouflage
by them,

MR. DEPUTY-SPEAKER: 1 thought
of paying you g compliment gt the
end of your speech for the cool rea-
sonableness you have brought to the
debate but now you are espoiling all
that

SHRI P. VENKATASUBBAIAH: 1
am not spoiling.

MR. DEPUTY-SPEAKER: Please
conclude now.

SHRI P, VENKATASUBBAIAH; I»
the end I may say that it is most un-
fortunate that an attempt has been
made on the Chief Juslice with whom
1 have only a nodding acquaintance
because we often meet when we go
for a walk. It is not against a persot
as such, but against the gystem that
this attempt has been made. So, I
appeal to the Home Minister fo see
that he reorganises the entire set up
s0 that such things do pnot qccur, t2
see that he tlakes appropriate and
speedy action to stop such incidents.

SHRI 5. M. BANERJEE: The Chiet
Justice going for a walk should not
form part of the proceedings, because
it will go to the press and people will
come to know about it!

MR. DEPUTY.SPEAKER. Now he
will not go for a walk!

*SHRI J. MATHA GOWDER (Nil-
giris): Mr. Deputy Speaker, Sir, on
behalf of my party, the Dravida Mun-
netra Kazhagam, 1 associate mvsell
in condemning the viclent attempt on

*The original speech was delivered in Tamil.



Sir, I take thig opportunily to men-
tion that in a democracy violence has
no place. Democracy means delibe.
ration, discussion ang conseasus Vio.
ence is antithesss to democracy.
Naturally, all the peonle who have
faith in democratic government should
and would condemm the spread of vio-
lence In our country which is known
as the largest democrazy in the world.

The three pillarg of democracy are:
Legislature., Executive and Judiclary.
It anyone of these three pillars Is
brought down. then democracy col-
lapses. The Court is the temple of
justice. Any dispute that arises 1s not
settled throuh violence. it is taken to
the Court for an amicable ang peacc-
ful settlement. In this case. the chiet
man of the highest jlace of Justice
has been threatened. If this is going
tgp be the trend how can you expect
Justice to hold the balance of life?

Sir, violence does not solve any pro-
blem; in fact, it breeds many uther
problems. Democracy and polifical
parties are concomitent and one
cannot exist without the other, No
political parly, whether it is the ruling
party or the opposition party, will be
gble to achieve asnything concrete by
conniving at violence or by encourag-
ing wviclence. I would Lke to say
categorically that for their very sur-
vival the Opposition Parties will not
abet violence. It is a futile effort on
the part of the ruling party to abuse
the Opposition Partieg of trying to
spread a chmate of violence i1 the
country and also to fish in the trou.
bled waters. After the next elections,
the present ruling party may become
an Opposition Party and one of the
precent Opposition
I would lke
to ask of the ruling party how they
would feel if the ruling party at that
time accused the Opposition of having
tried to spread violence in the count-

cause of the red.light at the traffic
point. It is strange that the culpril
who threw the grenadeg could not be
caught. The man involved In ths
violence was not an ovdinary man; he
was the Chief Justice of the Supreme
Court. Yet the Police from the ad.
jacent Police Station took its own
time, The sluggisnness on the part ol
the Police has been proved by 1ls
helplessnesg in catching the culprit.

This is not a solitary instance of the
mnefficient and ineffective functioning
of the security people. The Police
has not yet been able to solve the
mysterious death of Nagarwala who
was 1nvolved In stealing many lekhs
of rupees, The Police has not yet
been able to catch the sulprit who
was responsible for the death of Shn
Chopra, the Collector of Daman,
broad day-light on a busy road. The
culprit whose reckless driving killed
one Ranganathan, a C.BI. Official on
one of the pusy thorough fares of the
Capital, has not yet been traced. The
security staff has not yet been able to
trace out the culprits who killed the
high police officials in Mizoram.

1 have narrated these instances lo
show the inefficient menagement of
the security of our country and of our
officials and Jeaders. Does this re-
dound to the credit of this Govern-
ment that the investigations against
should take
long time for completion®
Does it go to the credit of the Police
Department, on whom crores of rupees
are being spent, that they should take
such u long time in tracing out thy

would also like to know

»
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country, they are only trying w
their Government's inaptitude,
do not peem to stop at that. For
example, Shri Vayalar Ravi ieferred

§

order. Why pay attention to that?

SHRI J. MATHA GOWDER: If
you rule out of order the speeches of

all the ruling party members, it would
be better.

MR. DEPUTY-SPEAKER: What
BRavi said about the D.MK. Govern-
ment, I have ruled out of order, You
need not refer to it.

SHRI J. MATHA GOWDER: I
only say that the ruling party mem-
bers should not find scape-goats 1n
the Opposition for the failure of their

Government in putting an eng to vio=
lence in the country.

MR, DEPUTY-SPEAKER: Don't
8poil youy good speech. You have
made a very efficient speech. Please
vonclude,

SHRI J. MATHA GOWDER: I
Would conclude by saying that ‘Might
is not right' in a democracy and de-
Mocracy cannot survive in an atmos-
Pheﬂofﬁo]mo; without democracy
20 political purties can survive; hence
B0 political party will encourage vio-

8 L8190
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ridicule the security arrangements
and lower the gravity of this matter,

appeared in Motherland, dated 22nd
March, which is the organ of an im-
portant political party:

“Security in Danger—The appa-
rent attempt on the life of Chief
Justice Ray will shock and surprise
everybody. Many will see it as only
the latest in a Jine of mysterious in-
cidents, all of them had suspicious
birth marks.

It is for the Government to say
whether it is gll that incompetent
or it had closely staged these stunts
with ulterior motives, But the way
Government is exploiting these in-
cidents through its monopoly radio
and TV gives a distinct impression
that the incidents are stage-man-
aged.”

In para 6 it is said:

“It would seem that this Govern=
ment will stop at nothing, literally
nothing, to parpetuate itself in po-
wer and to prevent the opposition
from ever coming to power through
the ballot box The prospect is
as chilling as it is challenging "

This editorial speaks for itself, What
is the challenge? If the editorial of
an organ representing, voicing., the
views of a very important political
force in the country iz to say that it
is not possible for the opposition to
come to power through the ballot box,
then the conclusion is that the only
way to come to power is by methods
other than the ballot box; if it is not
the ballot box, then, naturally, it is
the bullet or the grenade. If this is
the line of thinking of an jmportant
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political force, which has a disciplined
but fanatic followers, and if they
start believing that this is the only
course open to them, then what will
be the situation in the country? There
is yet another editorial.

MR, DEPUTY-SPEAKER: Mo-
therland again?

SHRI VASANT SATHE: Yes.

MR. DEPUTY-SPEAKER: It

looks Motherland has muscled the
Chief Justice out.

SHRI VASANT SATHE: It seems
80. To them, even the attempt on
the life of the Chief Justice is a
stunt. They say in another editorial
under the heading “Right to Disobey”
—I will not quote any more-—

SHRI DINEN BHATTACHARYYA:
If you quote that too often they, will
get wide publicity.

SHRI VASANT SATHE- I do not
care whether they get publicity or
not

The editorial suys:

“Nor need the Red Qucen be
shocked by anybody’s refusal to
obey illega] orders. All Government
1 a compact between the people
and the Government, and a Govern-
ment which fails the people can
always be disowned by them. Regi-
cide—the death of a tyrannical king
has, therefore, been recognised right
by people throughout history.”

This is the advocacy that is being
done in the country by a section of
1esponsible peopie, politically-orieat-

ed people.

WMo wwlimomw o (riige):
e & woA fawre g wwa € Oy
um F sy oy § s faow &7 e
§? v o wu arar § aifed
fisx Wforg |
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PROF. MADHU DANDAVATE; 1I:
a discussion on Motherland not per-
misaible?

MR. DEPUTY-SPEAKER: Give
notice of a motion; it would be consi-

SHRI H. K. L. BHAGAT (East
Delhi): I gave nolice of it under
rule 377, it was not allowed. Incite-
ment for murder of the Prime Minis-
ter is a very serious thing. Even
though I gave notice, permission was
not given for the Jast ten days. In
this very article there is incitement
against the Prime Mimster, which
Shri Sathe 1s not reading There 15
very much more in this article. I am
going to comment on it

SHRI VASANT SATHE: Ag far
as the Chief Justice 15 concerned, it 1s
pointed out, and this is directly rele-
vant;

“The fact that the grenades did
not explode perhaps because they
were too old and theretore, cone
bad would suggest thal the thiower
and his god-fathers knew them to
be inoperative. Had they wanted to
kill Shri Ray, they would have
made sure with their weapons It
would seem that the grenades were
thrown to create a climate of vio-
lence and scare away the law-
abiding citizens from any resistance
to the Government.”

MR. DEPUTY SPEAKER: Now,
come to your conclusion. What do you
want to conclude from all this?

SHRI VASANT SATHE: 1 leave
it to the sense of the House to under-
stand the gravity of this thing. I have
quoted Motherland. If those who share
the opinion also feel the same WaY,
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SHRI P. M. MEHTA (Bhavnagar):
The attack on the life of the Chief
Justice of this country is a matter of
toncern for all of us. It concerns the

agency, What happens in this
Suntry whensver muck ‘iecidents oc-

Shri A. N. Ray (Disc.)

cur? We always see that the ruling
party makes definite assumptions. This
fs highly objectionable. In the event
of Samastipur blast what happened?
Soon after the incident they attribut-
ed motives to the movement of J. P,
Narayan; about this Allahabad inci-
dent also the same opinion was ex-
pressed. Even in this case also opi-
nions are expressed, Now, this is
highly objectionable. To express opi-
nion and give lead to investigation
and lay tracks for investigating agen-
cies iz more reprehensible because it
1s done by the ruling party. This is
objectionable because it will prejudice
the conduct of investigation and per-
vert the ends of justice.

Therefore, Sir, we demand an en-
quiry by a Parliamentary Committee
to go into the ressons and causes for
such incidents which led to create a
climate of violence in this country
which is dangerousg to democracy.
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SHRI ARAVINDA BALA PAJANOR
«Pondicherry): Mr. Deputy Speaker,
Sir, on behalf of Anna-DMK I join
with the unanimous opinion of this
sugust House in expressing our opi-
nion against the violence and the at-
tempt on the life of the Chief Justice
©of India. Sir, 1 wonder how much
respect we give to this Third Estate,
4n Democracy that is, the judiciary,
which is also part and parcel of our
democratic system, Not only the mem
bers of the ruling party but also the
members on this side make me amused
on the simple issue regarding the con-
duct of ourselves in this House. The
people outside watch us with great in-
terest. We express our views on vio-
lence palatably but we practise our
wiolence ip words and they see up and
try to function in their own way.

My friend from DMK party ex-
‘pressed the view, that his party is
against violence but, in this connec-
tion, I would like to say what he
preaches in this House is contrary to
what his Party practises outside. This
may look a philosophy of conveni-
ence for many of us but it is a fait
accompli that what we preach we do
not practise. One cannot deny the
attemntit by DMK members on the life
of my leader and Member of Parlia-
ment My, Mancharan and many other
Incldendy;

Attempt on Life of CHATIRA 3, 1897 (SAKA) Attempt on Life of 306

Shri A. N, Ray (Disc.)

My feeling is that we do not bave
the conviction on certain prineiples.
If we have a real comviction we will
express ourselves boldly and what-
ever may be the conseguences, we
will stand by it and not practise
something different.

Secondly, I want to tell the Home
Minister that let the world not think
that we are a nation of cowards and
incapables. This is a small matter
and we are trying to give colour to
it by adding one to another. A
number of incidents have taken place
in this country and unnecessarily we
are giving too much colour to it and
we are barring the Home Minister
from functioning In other important
matters. If we have faith in our own
police system, if we have some faith
in our strength, we should not make
much ado about something. That day,
it was against the Prime Minister
and yesterday it was against the Chief
Justice and we say that these are
people who are engaged in the
destruction and annihilation of demo-
cracy. Let us remember that people
are opposed to it and they are the real
strength. Of course, it may not be
palatable to some of the Members,
including Members from our side
when I say that very often, we are
disturbed and prevented from ex-
pressing our views in this House. [
have felt. Mr. Deputy-Speaker. Suir,
from my hittle experience in this House
that if only we are able tc shout, if
only we are able to cry aloud, our
violent expressions dominate here and
people outside think that force is
mught even in Parliament. Then if
a stranger 1s not getting :eward for
his work and when a common man is
denied justice, then, they are encourg-
ed to indulge in violence in clothed
form and the so called total revolu-
tion and other things are brought in
They give colour to 1t and try to cover
up their own mistakes. That is the
reason I say that we should rise up
to the occasion and give up all this
kind of sweet words, I would call
it hyprocisy. Let us not mock
democracy. If we are going to be
sincere to pur faith in democracy, then

.- -
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all political parties should stand to-
gether and condemn violence in
practice and in preaching. There can-
not be two opimons on this because,
we mre all against violence. The only
thing that I would ask of the Home
Minister is, that he should gear up
hig machinery, find out the culprit,
not only find out the culprit, but also.
as provided in the criminal law
prevent such incidents in future. If
you are not able to prevent such
things, then, you are unfit and you
should better gpet out That is the
only thing I can say. All these
people who speak so much must have
faith in what they say and practice
it. 1 would like to make another
request to the hon. Home Minister
Let there be an assessment of all the
politica] parties, who speak so high
here, with regard to their practice
outside and let this be submitted ta
this House and we shall examine it.

In the end, 1 once again express
our strong condemnation agawnst the
acts of violence and the attempt on
the life of the Chief Justice uf India
and let there be no repetition.

SHRI SYED AHMED AGA (Bara-
mulla): Mr. Deputy-Speaker, Sir, I
was amused to hear Mr. Janeshwar
Misra speaking that the grenades were
fake, that the pistol was fake and that
all these things are only to create an
impression that there 15 a necessity for
contimung MISA. This is notionally
amazing. This ig even amusing. Sir,
for some time past, we have been
seeing that terrorist activities are
going on. We saw that first of all,
when Mr, Lalit Narayan Mishra was
attacked, prompt came the revelation
that he was not the real target. That
indicates who is the real target? I
will come to that later on. But. the
point is that, the revelation was that
the violence cult will continue. That
was exactly what it meant. When
they said that he was not the 1eal

Shwri A. N. Ray (Dise.)

hand grenades were thrown into the
car of the Chief Justice, Now, all this
in so ¢lose a succession. What does
it indicate? Sir, the point is. let us
try to understand why an attempt was
made -on Shri L. N, Mighra and why
was he killed? Let us try to under-
stand why the Chief Justice is being
made the target? Let us try to under-
stand why the real target is the real
target? These are the only three
things. I do not want to say anything
beyond these three things. Sir, Shri
L. N, Mishra was killed because he
stood sgainst the dissolution of the
Bihar Asembly and he wanted to see
that the democracy functions. He
also stood against the students being
asked to join mob violence and things
like that. Therefore, he was removed
completely They always say, day mn
and day out, that this judiciary has
been cut to size. How did it happen®
Because, Mr. Ray was appointed, and
therefure, the judiciary was cut to
size What is the real target” The
real target is Smt. Indira Gandhi,
They say so many times—and as
Motherland has also been quoted—
that Indira Gandhi will be killed in
mysterious circumstances. Why all
this?

The point iz that they want to
remove Sbrimati Indira Gandhi from
the scene because they cannot win
agamnst her at the ballot box. This is
one thing they are sure of. They
know they cannot win. They know
they cannot by votes come to power.
Thcerefore, the only way open to them
is to remove her from the scene
physically. Therefore, all these things
are there,

Now at the top of this, let us try
to analyse and understand in a little
broader perspective what is happen-
ing today in the world. What is
happening now?

MR, DEPUTY-SPEAKER: ! thought
you had come to our conclusion
But now you are trying to analyse the
world,

SHRI SYED AHMED AGA: [ am
only wanting to connect these things.
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fng to bring about some rapproche-
ment between Wali Khan—and

MR. DEPUTY-SPEAKER: Now

SHRI SYED AHMED AGA: I am
trying to connect the point. If you
will only allow me, I will do so. He
was removed because.

MR. DEPUTY-SPEAKER®' How do
we know?

SHRI S. A. SHAMIM (Srinagar).
He knows because he gets letters from
Pakistan. This must be investigated.

MR. DEPUTY-SPEAKER- You
Kashmiris stand on a special footing
in these matters.

SHRI SYEAD AHMED ACA: He
seems to know everything about me,
I think he knows it very well. It
was in news here.

The point I am making 1s that at
ithe back of all these things is the
organisation known as CIA. What is
CIA wanting to do? Through CIA,
they are wanting the destabilisation
of normal conditions in the sub-con-
tinent also, Pakistan is being
rearmed, Then here if they want to
kill democracy, if they want to kill
all these things, it is through CIA
funds. Only sometime =ago....

MR. DEPUTY-SPEAKER: You are
entitled to your opinon, your views.
But your time has run out. Only five
minutes to each member,

SHRI SYED AHMED AGA: 1
always co-operate with you.

MR. DEPUTY-SPEAKER: You are

Shri A. N. Ray (Dise.)

civil servants shoufd revolt, If this is
the propaganda that is to be made, if
gl]l these funds of CIA come over here,
if the highest dignitary of the judi-
clary is to be removed physically, if
the Prime Minister of India is to be
removed physically, if all these things
are going to happen, this is the action
of the CIA who want to destabilise
normal conditions here:

How they talk of ‘total’ revoiution,
What is ‘total’ revolution? I can
understand a proletariat revolution,
but I cannot understand a revolution
backed by Mr. Goenka. I cannot
understand that as a revolution. If
that is the revolution, they are talk-
ing about, it is something very diffe-
rent.

MR DEPUTY-SPEAKER: I some-
times wonder whether by all that we
may here we are really helping in
creating a Dbetter climate in this
country, I really wonder whether
we are not further fouling the atmos-
phere. 1 am not quite sure n my
mind

SHRI S M BANERJEE: Ultimately
it is for you to decide what should
be on record.

MR. DEPUTY-SPEAKER: It has
gone on record. My only worry is
whether what we are saying is help-
ing to create a better climate or it is
worsening the climate I am not quite
sure in my mind.

SHRI SYED AHMED AGA: It is
a question of trying to understand the
climate that has already been created
I am trying to expose that climate.
You have to understand that it is bad
enough.

MR. DEPUTY-SPEAKER: That id
my difficulty. I do not have that
much of intelligence to understand it.

SHRI SYED AHMED AGA: That
is why I say that the CIA think that
it is their right to create this distur-

_bmeohere
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MR, DEPUTY-SFEAKER: I will
balance one Kashmiri by aenother.
‘Shri Shamim. You have five minutes

SHRI 8. A, SHAMIM Iron cots
iron, I will reply to him.

fedt ofrwr agw, s a@E
wt gt ot 3, o & war Ao Frwer
wH ¢, w0 s Esar 7 W
™ wew F ot aw 9 e} gt §
T & R ag weer g & Fr age e
% qg AgW FATAY AEW §

AN HON. MEMBER: What does
*that mean?

SHRI S. A. SHAMIM: It means
‘useless’. I shall speak in Enghsh
4hen. To my mind the whole discus-
sion has proved to bLe useless and
fruitless because both sides are stating
their known position,

MR DEPUTY-SPEAKER: Why
waste time and words op 1t if it is
useless?

SHRI 8. A, SHAMIM: Just to prove
how useless it is The Government
side says that it is the Opposition
which jig creatif and generating
violence while the Opposition says
that it is the Government which is
planting all these stories. If that was
the only purpose this discussion
should not have taken place. Having
heard both sides and giving credence
to both sides, the relevant ques-
tion is: where are we gomng?
1f as the Government says the
opposition is gemerating a cli-
mate of violence, it is very disturb-
ing and it should not be so, If
instead of creating a healthy atmos-
phere in the country the Opposition
is spreading a poisonous atmosphere
the relevant question is where are we
going? 1If the Opposition stand is
correct and if the Government is
mccused, rightly or wrongly, of
creating this atmosphere and planting
hang grenades, the situation is much
worse and the gquestion again i
-where are we going? s

Shri A, N. Ray (Disc))
MR, DEPUTY-SPBAKER: You
tell us where we should go.

S8HRI 8. A. SHAMIM: You seem
to be impatient; if you only bear with
me for 2 1/2 minutes, I ghall tell you
where we should go, The first thing
we should decide iz whether we want
this system of parliamentary demo-
cracy, whethrer it is a luxury which
was handed down to us by our
forefathers and whether we could
prove ourselves worthy of that system;
with these allegations and counter
allegations the very basis of the
system is likely to be threatened.
Mention had been made of events in
Pakistan. Only a few months ago ve
boasted that the system nf parhamen-
tary democracy in our country has
succeeded; we said that we had 2
stronger basis of democratic institu-
tion than Pakistan had. But a¢ ill
luck would have i, the same sort of
situation and circumstances are created
in this country which were there in
Pakistan a few years ago and which
are there even today. ..(Iuterrup-
tions).

AN HON. MEMBER: Why are you
comparing India with Pakistan?

SHRI S, A. SHAMIM: 1If 1 had
spoken m Urdu, you would have
understood. I am saying that we were
feeling proud that ours is a function-
ing democracy. This very system s
being threatened by the atmosphere
of suspicion on both sides. Who 1s to
be blamed? That 1s the question for
the junsts, for the Opposition and for
the Congress, I am in the happy
position of being a partyless demo-
crat to the extent I do not belong to
any party and 1 am qualified to say
that it appears to me that his Gov-
ernment is responsible in Parliamen-
tary system for 60 per cent and this
side of the House Is responsible for
40 per cent, Each one of us must
accept his blame and contribution n
making the “¥ystem non-functional
Nobody denies THaE there is an atinos-
phere of viclence in the country, You
cannot dismiss it by saying that this
is ap individual instance or one or
two incidents; they do mot me*er



want to dislogdge it, is it because of
that the country is wseized of
this viclence? Had there been no

contributing sometimes directly, some-
times indirectly.

MR. DEPUTY-SPEAKER: Now I
know the way.

SHRI 8. A. SHAMIM: Unfor-

should function, has not proved itself
to be s0. As my friend said, viclence
in words, violence in action and
violence in thought expressed n
Parliament does help in generating an
atmosphere of violence and we have
to ask Members of Parliament, the
Members of the Government to con-
sider, instead ol accusing each other,
how much each has contributed to
this.

It was suggested that the Home
finister should strengthen the secu-
ity measures of the VIPs including
LPs. No policeman can save the
ystem, no CRP, no armed forces can
ave the gystemi. The vital question
i whether we can save the Parlia-
sentary system or not and I think
ith the present atmosphere of
lolence, the very system is in
topardy,

MR. DEPUTY-SPEAKER: I know
2 way now, The way is to do away
th all the parties. is it? You and
gre in a happy position,

,SHRI SHYAM SUNDER MOHA-
ATRA (Balasore): In the present
¥orld the largest democracy in the
Yorld, India, has a mission to per-
:‘m- individual terrorism
® may guffer, I have no doubt that

8, 1807 (SAKA) Attemapt on Life of  314.

Shri A. N. Qay (Dice)

the vision is clear and India has te
march forward.

There has been a cult of violence in
every country in the world whenever
the Government has become a success,
When the socialist revolution jn Russia
became a success, there was also an
attempt at foreign intervention to
subvert the soclalist strata of society,
Abraham Lincoln was killed by an
individual. There was an attack on
Lenin, Mahatma Gandhi had to die
also because of individual {errorism.

‘We have to understand one thing.
whether these things are happening
out of adventurism or if thers is a
deep rooted conspiracy to subvert the
liberty and stability that India has
achieved. Happenings in Bangladesh
and India are almost the same. I
personally feel that it iz part of a
total international conspiracy or a
vonspiracy of the national vested in
terests to subvert the independence
of Bangladesh and the stability of
India.

1 know certain individual cases of
adventurism. There was an attack-
in the house of the last Prime Minister
of England. Even in the Tower of
London there was a bomb explosion.
All these things sometimes ago to
prove one thing, that the people want
to focus atiention on certain things.
What is the point on which attention
is going to be focused lrere? Is it
unemployment, price rise or growing
unrest., If il is so, then I think the
Government has a duty to perform
to reduce the grievances of the
people. But I personally believe that
after the success of the Congress
Party in the 1971 elections and the
mandate which the people gave us to
usher in an egalitarian society. vested
interests have come to the surface and
all the things that were seen tuday
are the outbursts, the outer surface,
of that study of Tnind,

We saw individual ferrorism in West
Bengal during the United Left Gov-
ernment. It was not possible for cut-
giders to move in the streets of Wast
Bengal after dusk. Every woman
and child from outside West Bengal



315 'Awumor,'-ma,m

Shri A, N. Ray (Dise.
[Shri ghyam Sunder Mohapatra]

was ufraid of going to the city of
Calcutta st that time,

MR. DEPUTY-SPEAKER: Flease
come to the Chief Justice.

MR, SHYAM BSUNDER MOHA.
PATRA: 1 personally fee] that in
the present situation the Government
should be very strong to curb at the
slightest all incidents of these out.
bursts and the police administration
has to perform its duty. True, as
one Opposition Member said, the
expenditure on the Police adminis-
tration has gone up 30 times.

MR. DEPUTY-SPEAKER: Fiity.

MR, SHYAM SUNDER MOHA-
PATRA: If it is so, the police, the
intelligence, Central Information
Service, the CBI. all these people
cannot sit and they have to account
for each incident that is happening
in this country.

A very senior police officer told
me that a semor private detective
informed the Government on 7-7-1974
and 11-11-1974 or so that there was
going to be an attack on the life of
‘Shri L N, Mishra,

Some news came out in the
Hindustan Times of the 4th January.
Did the police know about it? If
g0, what action did they take? Qn
6th June, 1074 the same private
detective in a closed sealed cover
sent an intimation to the Inspector
General of Police, Delhi, saying that
he heard a few constables near the
PM.'s residence in Teen Murti Lane
were conspiring something. The IL.G.
gave it to the DIG, Security, who
gave it to the Additional S.P, and 10
days after that, that company was
removed and another company was
reinstated. The Additional S.P. came
1o the residence of the private detec-
tive, thanked him and asked him to
give more information whenever
such things occur. If this was true—

1 have addressed a leiter 1o the
H
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far the attack on Chief
ice Ray is concerned, four days
and we do not know
was the culprit. My request to
Government is, they should not
idle or nonchalant. They should
be very vigilant. The life of the
PM and the lives of the Speaker
Members of Parliament and State
Legislatures who are in public life
should be safeguarded. 8o, the rult
of violence should be put an end to
and the police should remain vay
vigilant.

SHRI SOMNATH CHATTERJEE
(Burdwan), Sir, our party has con.
demned in no uncertain terms this
attempt on what ig considered to be
the lite of the Chiet Justice of Inha
Speaking personally, 1 am doully
happy because of my personal ac-
quaintance with the Chiet Justice
from my childhood, His son is like 4
brother to me.

L
E

SHRI 8. A. SHAMIM: That 1s vhv
you spoke against his appuointment «8
Chief Justice.

BHRI SOMNATH CHATTERJEE
I did that because of the extraordi-
nary methed that wag adopted where-
by the image of a good mman and 2
capable man was tarnished. I did not
make any personal allegation agiin‘t
the Chief Justice.

We ought to make an objective
assessment as to how it could happen
Wag it the work of a maniac, a dis
gruntled litigant who had lost his case
or wag it an attempt on the pait of
interested parties to create a sense of
feeling in this country which will help
the ruling party to carry on some of
their activities which are very much
affecting people’s lives in genere!
Let ug firgt consider why it happened
and how it could happen at a place
next to the Supreme Court building
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where the Government. eught to 1nake
arrangements for proper securitv.
Could the intended assailant have been
teking & chanceé there with bandgre-
nades that the car mught stop at the
ged gignal? It might not have stop-
was no red signal. These
are varloug questions to be gone into,
bu entitled to know
from the Home Minister how it hap-
pened, before they come to explain
who did 1t and why the oidinary se-
precautions wer» not taken,
why the Supreme Court building 1s
left completely at the mercy of who-
ever come 1n including peoule cairy-
ing handgrenades, In his si2tement,
the Home Minister did not touch on
these things mor have we been tulu
up till now why this lackadasical
method of providing security to the
Judges of the Supreme Court has Leen
followed so far. We do nct hnow
when the investigation will be com-
pleted or whether 1t will at all te
completed because when such incon-
venient matters regarding the Gov-
ernment are concerned. the i1mvestiga-
tions never seem to be completed
The Samasihipur case 15 n.t complete
The Nagarwala case has not been
completed and we ao not knuw the
truth. We do not know how so much
money came oul of the State Bank
We do not know why the investigation
has not been completed till now anu
bhow gome of the peoole connccted
with the investigation also came 10
Krief,

But we know one thing. This Gov-
ernment has been utilising guch occa-
siong for its political purposes and has
been trying to utilige this as a stick
to btat the opposition with Whan
this Government ig primar.ly charged
with the responsibility of maintaning
law and order and protecting the Lives
of all citizens, including those who are
in high offices, instead of explaining
why these things happen aad why the
investigations are getting postponed
for days, monthg and yvears, they start
blaming the opposition, make a refe-
wence to the cult of violence and bring
in this individual or that individual
©r some political party, The Prime
Minister is referring to reheersals.

:
5

Shri A. N. Ray (Disc.)

Till this date the Government thas not
been able to find out the culorits m
the case of Shri L. N. Mishra, yet the
Prime Minister of thus country 18
trying to beat the opposition with this
reference to rehearsalg and what not.
Who is responsible for that? Instead
of feeling ashamed that they are not
able to protect the liveg of important
people of this country, they go on
bragging about they start beating the
opposition, they go on blaming the
opposition without an jota of bhass.

It 1s very easy to say that some-
body belonging to gome political party
is spreading fhe culf of viclence.
What is happening in West Bengal
waere your party Is very much in
power” What steps are you taking
there to prevent the cult of y.olence?
You have killedq in three years 120
persons belonging to a particular poli-
tical party. What is happening there,
is it a cult of violence or nai? Your
own Youth Congres, men are fighting
inside the Rebindra Bhavan Umversi-
ty, as a result of which the umversity
had to be closed down. Have you
ever condemned that? Ycur own men
are fighting 1n the sireets of Calecutta,
fighting amongst themselves, bLecouse
of inter.party rivalries as a result of
which 23 mam roads of Calcutta were
blocked for hours together. Yet not
a single arrest was made for four days
What did your police do®

Therefore, do not imagin, that vou
can sell this to the people of the
country all the ime When you have
failed to do something propeily when
you have failed tp protect the lives of
important people, if you go on blam-
ing the opposition, do not think that
the people of this country will take
vou at your face value. Instead of
the opposition, it 1s the ruling party.
it 18 the Home Minister herc who has
to explain to the people of this country
why the lIfe of the Chief Justice of
India is not secure in the hands of
this Government, why the life of the
Railway Minister was not secrure in
the handg of this Government.

Before could be found out
as to what really happened at Allsha-

§
1



319 Astempt on Life of MARSH M, 1978 Mull&ﬂ

Shei A, N. Ray (Dise.)

terrorise others; we do not know.
Therefore, instead of irying to utilize
the situation which are born out of
the failure of the government, to suit
their own political ends, they ar®
saying that the opposition is supposed-
ly creating an atmosphere of violence.

Are we not entitled to ray that this
Government is creating this situation
so that they can carry on with their
repressive policles, so that they can

MISA and DIR? Who are suffering
because of the DIR and MISA except
the opposition parties and the ordi-
nary people of thig country?

Therefore, I would request the hon.
Home Minister and my friends on the
other side tp search their own hearts
first before they start blaming ihe
opposition, They should give an ex-
planation to the people of this country
why they are unable to do their duty
in spite of the hundred.fold increase
in the police budget. Why 1s it that
they are not able to take the ordinary
precautions to save these people from
such attacks. Instead of doing that
thig Government thrives by throwing
hintg or making attacks againset the
opposition, when it canmot protect the
live osf the people of this country or
provide them with the ordinary neces-
sitieg of life
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SHRI P. \G. MAVALANKAR (Abhme-
dabad): Mr. Deputy.Speaker, Sir, the
shocking attempt on the lile of our
Cheif Justice i3 to be eondemned be-
cause it brings once again to the
forefront the increasing atmosphere of
the politics of violence that is unfora.
tunately spreading in our country.
But thig serious Incident affords to
this august House an opporunity to
go into gome of the fundamental
issueg involved, Judging from thesa
two angles, I must say that 1 feel
somewbat sorry that thig debate has
not produced the kind of thinking
points for us, and, what s more im-
portant, for the country at large,
which during the discussion, in the
speeches, that have- preceded, of many
of my hon. friends oslonging to both
the sides. we had generally expected.

When we talk of the politics of vio-
lence, when we talk uf the climate of
violence, do we really think and (ind
out how and why this chmate of vio-
lence is spreading? Ig it not because,
although our ideals of democracy are
so beautifully enshrined in our Cone
stitution, that our behaviour and prac-
tices, apparently according to those
ideals, are quite different? It is this
increasing gulf between the two that
has made the people of this vast
country suspicious and doubtful about
the bonafides of the intentions of the
Members of Parliament, Members of
Legislative Assemblies, various politi-
cal parties, politicians and public
leaders. Therefore, this is not a ques
tion of this or that parly. It is &
question which affects the entire
polity, and that is whv 1 feel that
thi comparatively short discussiod
can become meaningful it we mention
the larger and deeper issues involved
without going into petty, personnlised
and peevish considerations and con.
troversies. It is unfortunate, and 1
was sorry, I was compelleq to hear
many unnecessary and may 1 say even
uncharitable.remarks about this or
that individual. Maybe, the indivie
dual belongs to the establishment or
to the forces opposing the establish-
ment, But in democrafic polities, do
we discusg the individunls or do we
discuss the policies of those indivi.
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dualg who are * cfioning either in
power or outside power?

As 1 was saying, our fine Constitu-
tion hag dealt with certain fundamen-
tals of public Lfe, certain principles
and behaviour of a civilized political
lfe The ideals, principles and values
of this democratic funcuomng huve
been writ large on the pages of our
Constitution We, the Members of
Parliament, the moment we hrst
enter thus place, take the oath that
we shal]l be faithful 15 our Constilu=
tion both in letter and n gpint Mr.
Deputy-Speaker, you were perhaps
rightly distressed a lttle while ag®
when you asked <whether what was
happeming in the deoute today was
helping to purify the claimate and
atmosphere or the other way round
1 am also not very sure whether we
are contributing meaningiully fo the
health and restoration of democratic
values or whether we are .dding only
more fuel to the already burming fire
in our great country Unless the
neccssary chmate 1s (reated we can-
not function efectively and sigmfi-
cantly 1n a democracy And let my
Iriends in the Congress Paily remem-
ber that, if{ penple n the Opposition,
not only the Opposition members but
alsy the people who are opposed to
the present regime are feeling m-
creasingly disiressed sbout the wvarious
fhinge, 1t 15 not beciuse all of them
want 10 be in power replacing them,
but it 15 hecause the, feel that ihe
functioning of the Aemocracy 15 not
coming to the expected tandord they
feel that although we have a demo-
cratic polity on paper, in praclice we
do not seem to have any spint or
idea of democracy—in our rehaviour
That 1 why I am tempted to say that
a democratic society must precede a
democratic government If a demo-
cratic society has to wrecede a demo-
cratic government, not only in Parlia-
ment and Legslative Assemblies hut
in our families umversitier, academc
campuses ang in the warious social,
political, economie, educational and
cultural bodies there must be a grow.
ing climate of trying to umderstand
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cratic behaviour. ... (Interruptions). I
am gorry. I am not telllng this to my
friend, Mr Naik. 1 am addressing
these remarks to ourselves. I am not

entire nation Therefore, 1 was say ng
that finging abuses and dirt on indi-
viduals 18 mad politics and, focussing
attention on thus and that person ard
attributing motives without 2 propir
foundation and proper evidence 15 bad
politics And, unless we get awcy
from these stramns of mid and . '
politics, my fear iz thalt we will go
more and more towardg the direction
of explosive violence 1n our politic

If democracy imphes discusson and
debate and if 1{ means a free dehote
ang the debate must count.rue always,
then persuasion 1s imputiant and nct
persecutiomst  tactics Attacks (n
persons 1s not democratic Politicg Cri-
ticlsm of policies 15 democratic pul-
tics

Therefore, I want to sav in con-
clusion, these few wo-d. An increa-
singly alarmung and a  cofinuoush
explosive situation in our country 18
doing good to no.ore of us A cult
of viclence and the polit.cs of assas«i-
nation will do no good because ‘nu
must remember gnd vou must tell our
brethern in our parlies and n out
non.party units that violence 1s Lcth
destructive and deceotive and it brings
about a deterioration and degenera-
tion of all that a ciwviliseq society
stands for

Let me say ore word before 1 sit
down, and I am sorry to say fhat
Credibihty of almost all poltical
parties and politiciang has reached 82
all time low to.day  Teople n the
country including judependents if
any, who are talking In terms of mad
politics and bad politics . (Inter-
Tuptions): Mr Janeswar Mishra 1s
right Therefore, I am saying that the



324 Attempt on Life of CHAITRA 3, 1897 (SAKA) Attempt on Life of 326

Shri A. N. Ray (Disc.)

credibility of all political parties and
almost all politicians in the country
ig at an all.tme low to.day and,
therefore, everybody belleves almost
anything about any VIP whether he
1 in power or outside.

There 15 a tendency and almost a
temptation to suspect those in power
and those in positionsg of stalus. Al
this must go. We must find out what
1g at fault ang when we find it, we
must mend it.

Therefore, 1 want to cunclude with
a warning, a twin warmng to the hon.
and esleemed Home Minister and his
large majority sitting behind him.
The twin warmng 1s that unless cor-
ruption and misrule end, lel us re-
member that it will only create an
almosphere of more and more violence.
Secondly, if inquiries about these
serious 1nCidents, right frum Nagar-
wala down to the attack on the Chuef
Justice, are not quick ang full and it
investigations are not speedy and
thorough and if the culpnitg are not
located and tried 1n a court of law
and the guilty men isolated and
punished promptly, the Governmental
prestige and authorily will fade away
before our own eyes and we shall find
ihis vast and ancient country of ours
ripe and ready for surrenderinz her.
self to the fascist and primitive forces.
May this ncver, never happen!

SHRI H. X, L. BHAGAT (East
Delhi): 1 agree with Mr. Mavalankar
that a democratic behaviour is the
essence, the soul and spirit which is
necessary for the survival of a
democracy. All the more so, a
democratic behaviour is expected
from Members of Parliament, parti-
cularly, when they speak in Parlia-
ment because they are supposed to
be the custodians of demoecracy. One
of the norms of democratic behaviour,
accepted norms of democratic be-
haviour, is that the Parliament cannot
become an investigator into a crime,
But, unfortunately, some of us, parti-
tularly, those on the Opposition side,
arrogate to themselves the entire
Wisdom in the whole world and start
Eving thelr owp version and com-
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ments in regard to the cases and
offences which only the real invesu-
gators are competent to do. 1 was
really shocked. It is impossible for
anybody sitting in this House unless
he gets some jnformation—that also
it he has, he can pasa it on to the
mvestigating mgency—to come here
and talk on the merits of the incident,
to talk whether and why this was a
genwne incident, why the culprit
must leave his chappals there and all
that. I wanted to tell Mr. Jyotirmoy
Bosu because he said it, that all
criminals are not as intelligent as he,
not to leave any clues behind, 1
want to tell Mr. Somnath Chatterjee
that all criminals are not fools ag to
leave easy clues behind. The crimi-
nals have their own weaknesses gnd
their own strength and I and you
cannot sit here and trace the culprit
and the criminal participants in the
conspiracy. That ig for the investi-
gators to do. The real questiox
to-day, the real relevance and signi-
ficance of thig incident to-day ia this,
My friends may not like it. I would
lLike to raise my fecble voice and say
this.

What does this incident show?
Whoever may be the participants,
whatever may be the intention, one
thing 18 clear—thiz showg that an
atmosphere of violence ig existing
and developing in this country with
extra-constitutional means. This 18
another grim warning to us who
believe in democracy and democratic
methods Parliament ghould consider
this question and ponder over it
I would ask a few questions for reply
from the Home Minister. I have
faith in him, I have respect for him.
I don't think we peed really today
any evidence for this. It is a fact
that an atmosphere of violence with
extra-constitutional meang ig deve-
loping in this country and that
unparliamentary extra-constitutional
means is propagated through speeches
through newspapers, through articles
and even in thig House, the forum
of this House ig used to propagate
thig particular atmosphere. Who are
the people? Who are the forces?
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Have they been identifled? My friend
Mr. Bathe made a reference but
I am not happy to quote
Motherland; thig is not fit to be quot-
ed, Mr. Deputy-Speaker, the most
lenient interpretation of this Article
would be,—I leave it to you and
1 hope you would agree with me—
that the paper has made out that
eircumstances exist in our country
where the assasination of the Prime
Minister would be justified. This is
what the paper has made out and
1 will read out the relevant portion
from the issue dated the 2nd March.
It says;

“Of late Jayaprakasb;i has been
telling civil and military personnel
in the country not to obey any
illegal orders. That the communists
should have twisted thig to mean
incitement to revolt is characteris-
tic of their preversity. But that the
PM should also see red, shows
how far she has become a prisoner
of her ‘allies’ To do illegal things
like tapping telephones or stuffing

" ballot boxes or beating up people
in lock-up is illegal, and not all the
orders or ordinances of the govern-
ment can make them legal. Jaya-
prakashji has only reminded them
of the sanctity of the law—and of
the life, limb and honour of the
citizen.

Nor need the Req Queen...”

—The reference is to Prime Minister—

“,..be shocked by anybody’s

refusal to obey illegal orders. All
government is a compact between
the people and the government,
And a govermment, which fafl; the
people, can always be disowned by
them, Regicide—the death of a
tyrannical king—hes, therefore,
been the recognised right of people
throughout history.”

-“"Bow, Sir....(Interruptions).

9T TUT AT WX IW IT ALF &7 W |

SHRI H. K. L. BHAGAT: Now, 8ir,
I shall tell you. It 158 not a story.
I woulq request Bhri Sharma not to
show hig guilty conscience. Let him
please sit down. What I am submit-
ting respectfully now ig this. It is
not advocated as g theory. Certain
circumstances have been mentioned
in this. This hag been an incitement
to murder which is clearly there, My
hon. {riend, may indulge in this
derisive laughter But, 1 want to
give to my hon friends a warning
that they are playing with the fire;
there 1s & deliberate conspiracy in
this country to create a critical at-
mosphere in which the Prime Mims-
ier cap also be physicall; done away
withh I warn them and the hon
Home Minister with all  the
emphasis at my command that it 1s
not an isolated instance of one write-
up; there are scoreg of write-up
which are creating that atmosphere
of violence against the Prime Minis-
ter. I do not know what my friends
in the Home Mimstry and the
Ministry of Information and Broad-
casting are doing and whether they
are acting on that or not 'This is
what I want to know., I want an
answer from the Home Minister and
also from the Minister of Informa-
tion and Broadcasting (Interrup-
tions). Please do not interrupt me
I want to know from them why
they have not acted® Will they now
act? I want to know that.

1 am now concluding with three
sentences. 1 want to know: why are
they not acting when the situation
has been created llke that. The
socalled parrokars, little Baluchus, aré
trying to float in the atmosphere with
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tolerate you if anything happens to
our Prime Minister. This warning
with a1l seriousness should be taken
by those who are creating such atmos-

st wgaT faw ;77 ErIW A
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MR. DEPUTY-SPEAKER: We had
earlier decided—why don’t you allow
me to speak? (Interruptions) Mr.
Naik, you will please sit down—about
the timing, 1 do not know why
Members are afraid of any words
coming from the mouth of poor person
sitting in this Chair? Why don't you
allow me to regulate the House?
Please sit down.

We had earlier decided to conclude
this debate by 4 P.M. I gtill have four
members from the Congress Party.
1 have finished with the names of the
Opposition, Now, I would like to
know—this is the headache with the
beautiful baby or the vociferous baby
of the Minister of Parliamentary
Affairg to get through his business
here—whether the still wants these
four Members to speak? I have to
call the Home Minister at 4 PM, It
is for him to say.

SHRI K. RAGHU RAMAIAH: I see
two fingers being raised by Mr. Naik
which indicates two minrutes for cach
‘i’;‘::m That may be done accord-
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come for that Opposition against
whom these fears have been expressed
to get up and say that they have po
such designs and these fears are not
well-founded. I would request the .
hon. Members of the relevant Opposi-
tion party, Juna Sangh, against whom
the Motherland has been quoted to
get up and say that they have no
such designs. 1 think, they will have
the moral courage to say so,

SHRI R. R. SHARMA: There s
nothing wrong in the Motherland,

SHRI B. V. NAIK: Since the hon.

Members of Jana Sangh refuse to
commit themselves. . ...

SHRI R. R. SHARMA: What sort
of commitment you want!

SHRI B. V. NAIK: So, Sir, ther
are not disowning what they have
stated in the Motherland, They have
shown their cards.

SHRI R. R. SHARMA: Say anylhing
which you like but please speak
sense.

SHRI B. V. NAIK: I am only say-
ing that it is the same party and they
are in the same company of Mr.
Bhattacharvya who on the 6lh March
swore by violence after killing
Gandhiji in 1948,
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SHR] B, V. NAIK: The hon, Mem-
ber has used the word ‘jhoot’, I
request you to get it expunged as it
is an unparliamentary word. (Inter-
ruptions)

w3 § AW AATE W7 AT
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I join my sentiments with Mr.
Mavalankar when he said about
eschewing the cult of wviolence which
has become the order of the day. We
should eschew violence and resort 1o
constitutional methods This can be
done only if Parliament functions in
a better way

MR DEPUTY SPEAKER: We had
fixed 4 pm, for presentation of Esti-
mated Receipts and Expenditure of
the State of Nagaland and also the
Supplementary Demands by the
Finance Minister. I am mentioning
this because the other day the Mini-
gter of State in the Ministry of Finance
hag to apologise for hasing presented
these demands first 1n the other House,
before he did it here I do not want
the same thing to happen. I think we
should adjourn this debate a little
while and allow the Mimster of
Finance to present his statements and
then we shall resume this debate.

18.05 hrs.
NAGALAND BUDGET, 1975-76

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): Mr
Deputy-Speaker, Sir, I beg to present
a statement of the est'mated

SHRI SOMNATH CHATTERJEE
(Burdwan): BSir, on a point of order.
This morning, we raised a question on
the constitutionality of the proclama-
tion imposing President's Rule In
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MR, DEPUTY-SPEAKER: You
have made the point. ‘The proclama-
tion is a fait accompli. It has been
done, The Minister of Homg Affairg
had also laid the relevant papers on
the Table of the House. Now, this
action of the Finance Minister is only
consequent on the proclamation that
has been made and on the papers
that have begn laid.

SHRI DINEN BHATTACHARYYA
(Serampore): Another frregularity,

MR DEPUTY-SPEAKER: What-
ever 1t be, you will have the oppor-
tumty to discusg about that proclama-
tion and this House will come to any
decision But, i1t does not mean that
1t should stand in the way of this.
If the House decides tomorrow that
everything 48 unconstitutional, sup-
pose—it iz a hypothetical statement
that I am makmmg—yos Members, 1n
Your wisdom, decide that the whole
thing was unconstitulions), the Char
cannot pronounce that it 1s constilu-
tional or not constitutional. What the
Chair can do 15, whether the rules bar
a particular thing to be done That 1s
within the junsdiction of the Chair
But, whether a particular action 1s
right or wrong, it 1s the House which
will have to decide, If the House
decides tomorrow that the whole thing
was wrong, then, this also will be
wrong. Unless the House so decides,
we cannot gtand 1n the way.

SHRI C SUBRAMANIAM' Sir, 1
beg to present a statement of the
estimated receiptg and exvenditure of
the State of Nagaland for the year
1975-76.

Statement

As the House ig aware, the President
has, in exercise of the powers confer-
ted by article 356 of the Constitution,
by Proclamation on the 22nd March.
1975, assumed to himself all functions
of the Government of Nagaland The
Proclamation provideg for the powers
of the Legislature of Nagaland being
mbymmhlumﬂtrof
the House, the Annual ndﬂ
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